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EFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONAL BENCH, CHENNAI

0.A.No. 155 OF 2020

Applicant ; Vijeesh Kumar
Vs...

Respondents - Union of India & others

ADDITIONAL COUNTER AFFIDAVIT ON BEHALF OF THE
3"° RESPONDENT

I, K.C.Ramachandran (Kattil Chittezhath Ramachandran),
Aged 76 years, S/o.Krishnan Kartha, residing at ‘Ramya’, Welcome
Road, Ayyappankavu — 682 018, do hereby solemnly affirm and state

as follows:

1. I am the Director of M/s.Covenant Stones Pvt. Ltd; the 3rd
respondent in the above Original Application. I know the facts of the
case. It is submitted that it is become necessary to bring on record some
very relevant facts, contentions and documents, which according to this
respondent are absolutely necessary to dispose of the matter justly and
fairly.

2. At the outset it is submitted that the present Original Application is filed
without any bonafides. The same is filed as a pressure tactics and nothing,
but a bargaining in disguise. The applicant has approached this Hon’ble

9LV Tribunal by distorted facts, suppression and without impleading the
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Environmental Clearance & Mining plan:

3. The allegation of the applicant with respect to Environmental
Clearance and Mining plan, which is extracted as follows:-

“it has to be noted that the project proponent has

obtained Environmental Clearance by submitting forged

mining plan, which are the primary documents to be

relied on by the authority for the issuance of E.C.”

4. Apart from the above, it is also alleged that the respondent herein
had submitted one and the same mining plan for obtaining the
Environmental Clearance initially in the year 2014 and for
extension of the same in the year 2019.

5. The above allegations are absolutely incorrect, wrong and deliberately
raised to mislead this Hon’ble Tribunal.

6. It is submitted that, the respondent had submitted its application for

Environmental Clearance with respect to its quarry project on 25-3-

2014. At that point of time, the SEIAA was not insisting for any

approved Mining Plan for filing an application for Environmental

Clearance or grant of Environmental Clearance since, the

Government of Kerala had not notified the standards for preparing a

mining plan and empowered any authority to approve a mining plan.

It is submitted that, this respondent has filed the application for

Environmental Clearance on 25-3-2014, with all the necessary

supporting documents insisted by the SEIAA at the relevant point of

;eime-._l_ It is submitted that the SEIAA/SEAC had not asked for any

\\.) approved mining plan as well. For Covenant Stones Pvt. Ltd.
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At this juncture, it is pertinent to notice that, though the Ministry of
Environment and Forest had issued Guidelines for filing application
for Environmental Clearance for B2 projects, on 24-12-2013, the
necessary follow up steps for implementing the same were taken by
the Government of Kerala only by the year 2015. The Government
had empowered the competent authority to approve a mining plan
only on 12-1-2015.

By 6-2-2015, the Government had introduced Kerala Minor Mineral
Concession Rules, 2015 in supersession of its predecessor ie. Kerala
Minor Mineral Concession Rules, 1967 and thereby, for the first time,
in the State of Kerala, the Government had introduced the necessary
Norms and Standards for preparing and approving a Mining Plan for
Minor Minerals, by way of Chapter VI of the Rules, 2015 and made it
compulsory to have approved mining plan even for existing quarries.
It is pertinent to see that, vide Rule 66 of the Rules, 2015, the
Government insisted for preparation and filing of Mining Plans for
existing quarry lease holders. Thus the requirement of mining plan
as regards the minor minerals become mandatory only by 6-2-2015.
The Rules, initially granted one year time for such process.

This respondent, being an existing lease holder, who falls within the
purview of Rule 66 of the KMMCR, 2015, had prepared and
submitted a Mining Plan through Registered Qualified Person (RQP)

and got it approved by the competent authority appointed for the

1 pufpose of Chapter VI, within the time stipulated by Rule 66.
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10.1t is submitted that the Mining Plan filed by this respondent included
Working Plan for the first 5 years, Tentative plan for the second 5
years, Conceptual plan which extent to 30 years Progressive Quarry
Closure plan etc., as required by the relevant Rules.

11. True copy of the relevant pages of the approved Mining Plan
submitted in terms of Rule 66 of the KMMCR, 2015 and approved by
the competent authority are produced herewith and marked as

Annexure R3(a).

12.Annex.R3(a) was approved by the competent authority on 29-4-2015.
In view of such approval on 29-4-2015, the Mining plan is valid till
the expiry of the Quarrying Lease and Working plan for the first 5
years would expire only by 28-4-2020.
13.It is submitted that Annex.R3(a), is the only mining plan which this
respondent had prepared and got approved by a competent authority
with respect to the quarrying project.
14.1t is submitted that, since there was no insistence/requirement for
any approved mining plan for sustaining an application for
Environmental Clearance during 2013- 2014, it is absolutely illogical
and irrational to say that the respondent, in spite of such non-
insistence/non-requirement had submitted a mining plan bearing
official seal and post dated approval ie. 29-4-2015 and submitted the
same along with the application for Environmental Clearance on 25-
3-2014.
15.The above allegation of submission of mining plan bearing post dated
e

[ ‘ approval along with application for Environmental Clearance on 25-
N) ) Eor Covenant Stones Pvt. Ltd.
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3-2014, is absolutely wrong, imaginary and raised to mislead this
Hon’ble Tribunal.

Enquiry of Director, Mining & Geology with respect to the

allegation of filing forged and false mining plan along with the

application for Environmental Clearance:-

16. It is submitted that, after the passing of Annex.AS and A6, a complaint was
filed in the name of one Sri.Sakkeer Hussain before the SEIAA, alleging
that one and the same mining plan was submitted for the purpose of
original grant of Environmental Clearance as well as for the extension, by
merely replacing the front pages. It seems that the SEIAA had forwarded
the complaint to the Director, Mining & Geology and sought for a report. It
is pertinent to notice that the SEIAA had not entered into any finding or
conclusion that any malpractice or forgery has been committed.

17. The Mining & Geology Director had forwarded the matter to the District
Geologist, Trivandrum for enquiry and report. While the matter was
pending before the District Geologist, a writ petition was caused to be filed
before the Hon’ble High Court of Kerala. The writ petition was finally
disposed off directing the Director, Mining & Geology to dispose of the
matter. True copy of the Judgment in R.P No0.389/2020, dt.6-7-2020, is

Annexure R3(b).

18.Later, after concluding the enquiry by hearing all the parties concerned, the
Director, Mining & Geology had prepared and forwarded report to the

SEIAA. In the report, it is clearly stated by the Director as follows:-

“It is relevant to note that for
v~  Environmental Clearance granted prior to
™ \ 2015, approved mining plan is not necessitated
I and in such a circumstance, there is absolutely

& or Covenant oiones Pyt Ltd.




no requirement to place a forged/manipulated
mining plan before SEIAA for granting EC. It is
stated that the mining plan for the period
2015 - 16 to 2019 - 20, approved on 29-4-2015
can only be treated as an official document.
Forgery comes when there is manipulation of
official documents. There is no question that
2015 - 16 to 2019 - 20 mining plan is
manipulated based on which E.C. was granted”

True copy of the Report of the Director submitted on 16-6-2020 is

produced herewith and marked as Annexure R3(c).

19. From a perusal of Annex.R3(c), it will clearly show that the
allegation of forgery and submission of false mining plan etc. are
absolutely incorrect and wrong. The allegation of manipulation of
mining plan is equally incorrect and wrong.

Application for extension of Environmental Clearance & Mining

o)
"

la

20. The allegation of the applicant, which is extracted as follows:-
“It is most respectfully submitted that along with the
application for renewal the project proponent to submit

a mining plan. The 37 respondent instead of preparing

a new changed the first few pages of earlier mining
plan and resubmitted it.”
The above allegation is absolutely incorrect and rooted in

-, misconception of law.
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21. At this juncture, it is pertinent to notice that this respondent had
submitted the application for extension of validity of Environmental
Clearance on 28-6-2019, in view of the approaching expiry of the
Environmental Clearance by 26-11-2019. It is submitted that, this
respondent had submitted Annex.R3(a), along with the said extension
application, since the validity of the same was not expired by then. It
is pertinent to notice that, the working plan which form part of the
approved Mining plan was valid for S years, and expiring only on 28-
4-2020 and the application for extension was filed as early as on 28-
6-2019. At this juncture, it is also pertinent to see that an approved
mining plan is valid for the entire duration of the quarry lease and
the quarrying lease is expiring only on 22-5-2023. In such
circumstances, there was no need to file any fresh mining plan, nor
any fresh mining plan was insisted by the SEIAA as well. True copy
of the covering letter, dated 28-6-2019, which was filed along with
the application for extension of Environmental Clearance submitted
before to SEIAA is produced herewith and marked as Annexure
R3(d).

22.The application was appraised by the SEAC and recommended to the
SEIAA. Later the SEIAA had extended the validity for a short period
of 5 months only. The extension is procedurally proper and legally
valid.

23.In view of the above it is clear that the allegations raised by the

 durm ~ apphcant is rooted in total misconception of law and in distortion of

/&
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true facts. The said allegations are raised only to mislead this
Hon’ble Tribunal.

The Role of the Former Managing Director:

24. It is submitted that this respondent company was incorporated on
11-3-2011. One Sri. Sabu Joseph, S/o0.K.I.Joseph, Villa No.4, Palm
Hill Villas, Pallimukku, Kallayam P.O., Kudappanakkunnu,
Thiruvananthapuram, was appointed as the first Managing Director
of the Company. The relevant pages of the Article of Association of
this respondent company is produced herewith and marked as

Annexure R3 (e). He was appointed for a period of five years

initially and later he was again appointed as Managing Director.
25.Sri.Sabu Joseph had managed to win the full confidence and trust of
the Company. Sri.Sabu Joseph was in direct charge and responsible
for the day to day affairs and business of the company. The
decisions for filing the applications for various licenses, before
various statutory authorities for mineral concessions were taken
under his supervision, involvement, knowledge, consent and active
participation. All the applications were filed before the various
authorities for various statutory lease/license/clearance, with the full
knowledge, supervision, directions, consent and control of Sri.Sabu
Joseph. He used to convince the company that he was acting in the
best interest of the company. In view of the trust and confidence,
he had gained, no one would interfere with the decisions and

LIV
.-.lcépzlx;cts of Sri.Sabu Joseph.
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26. However, Sri.Sabu Joseph had his own devious intentions from the
very inception of the Company. It is submitted that though the
Company had resolved to conduct quarrying operations in its name,
Sri.Sabu Joseph managed to obtain the quarry lease executed in his
personal name and also obtained various vital licenses in his
personal name. Sri.Sabu Joseph had clevefly concealed all these
from the notice of the Company and other Directors of the company.
Such fraudulent conducts of Sri.Sabu Joseph were never suspected
or discovered by the other members of the company, in view of the
trust and confidence he managed to maintain.

27.True copy of the relevant pages of the application for quarrying lease
dated 28-4-2011 is produced herewith and marked as Annexure
R3(f).

28.True copy of the Order sanctioning quarrying lease by the Director,
Mining & Geology Directorate, dated 20-5-2011 is produced herewith

and marked as Annexure R3(g). True copy of the relevant pages of

the draft quarrying lease, dated 18-6-2017 issued from the office of
the Director, Mining & Geology Department for preparing quarrying

lease deed is produced herewith and marked as Annexure R3(h).

True copy of the relevant pages of the quarrying lease deed executed
between the competent authority and Sri.Sabu Joseph, dated 23-5-

2011 in his personal capacity is produced herewith and marked as

Yo LACRR Annexure R3(i).
@/”:nglﬁxmm the above, it is crystal clear that the quarrying lease deed was
SRS

™\ ) ©
\;) fraudulently executed in the name of Sri.Sabu Joseph.
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30.True copy of the license issued by the local Self Government
Institutions in the personal name of Sri.Sabu Joseph issued from
the year 2011 to 2016 are produced herewith and marked as

Annexure R3(j) to Annexure R3(j)(6).

31.It is submitted that Sri.Sabu Joseph has obtained the vital
documents viz. lease deed and Panchayat license, etc. in his
personal name with clear intention of cheating the company and to
use the same as a tool of bargaining in the event of finding his
fraudulent conducts. It is submitted that the said fraudulent
conducts of Sri.Sabu Joseph, happened to be discovered only by
2016 - 2017, gradually, when the company approached a bank for
loan. At that time, the relevant documents were sought for
verification, by the bank. Sri.Sabu Joseph, had tried to delay the
processing. Ultimately when the documents reached the bank for
verification and in such verification, it was intimated that no loan
can be sanctioned in the name of the company, since the quarrying
lease and other documents are standing in the name of Sri.Sabu
Joseph and not in the name of the Company. According to them, the
company was not the lessee, and therefore cannot sustain an
application for loan.

32.It is submitted that in such circumstances, extensive enquiries were
conducted into the affairs of Sri.Sabu Joseph, as Managing Director,
for the tenure starting from 2011 to 2017, and huge malpractices,

o '_Whi_(:\h includes fraud, forgery, misappropriation, suppression of facts

/)
,-."1’ \
/:f}‘/ /-and siphoning of funds, loss of records etc. were discovered.
[~ (BOXH
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33.1t is submitted that later, a complaint was caused to be filed against

34.

35.

36.

Sri.Sabu Joseph and an FIR was registered into the same as crime
No.2592/2020 of Vattappara Police Station and the same is being
investigated by the Police.

At this juncture, Sri.Sabu Joseph, had resigned from the company.
True copy of Form D1R-12 letter downloaded from the official web
site of the Registrar of Companies and got attested, is produced

herewith and marked as Annexure R3(k).

Ever since such exit, Sri.Sabu Joseph, had taken earnest efforts to
see that the quarrying operations are stopped and not resumed any
further. It is submitted that in retaliation of the discovery of his
fraudulent conducts and consequent exit from the Company,
Sri.Sabu Joseph had been submitting objections and filing false
complaints against the company, before various authorities including
Mining & Geology Department, inter alia insisting not to issue any
further movement permits, pass, renewal of license of various
statutory authorities, etc. True copy of the letter dated 17-7-2017
issued by Sri.Sabu Joseph and its translation are produced herewith

and marked as Annexure R3(l). Similar objections were also filed

before the other statutory authorities.
It is submitted that in view of the objections raised by Sri.Sabu
Joseph, before various statutory authorities, the quarrying

operations were obstructed and stopped since the last week of July

For Covenant Stones Pvt. Ltd.
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37.The disputes, led to litigations and still later Sri.Sabu Joseph
voluntarily agreed to execute rectification deed with respect to the
quarrying lease deed and effect change of name. Accordingly a
rectification deed was executed on 6-2-2019.

38. It is submitted that the RMCU registration was renewed and the
movement permit was issued for quarrying operations, only after the
Rectification deed was executed. As already submitted that,
quarrying operations were disrupted since the last week of July 2017
till 5-4-2019, in view of the objections and complaints filed by
Sri.Sabu Joseph, before various authorities, except for a period of
hardly 5 months.

Synopsis of the functioning of the company is given as follows:-

Events Date
e Incorporation of Company 11-03-2011
e Execution of quarrying lease 23-05-2011
e Compounding of quarry lease with RMCU 27-03-2013

e Exit of Sri.Sabu Joseph from the company 30-06-2017
e Stopping of quarrying operation in view of 01-08-2017
complaints from Sabu Joseph
e Restarting of quarrying operation 01-11-2017
e Stopping of quarrying operation in viewof 01-04-2018
non-renewal of RMCU registration due to
objection on the part of Sabu Joseph
e Execution of Rectification of deed 06-02-2019

@RUOH of quarrying operation after

~
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the execution of rectification deed 05-04-2019
e Stopping of quarrying operation 07-03-2020
39.1t is submitted that, from 2011 - 2017, Sri.Sabu Joseph, as the
Managing Director of the company, is in the direct charge and
responsible for the conducting of the business of the company and
the excavation were being conducted under his direct control and
supervision. It was only during this time, that the quarrying
operations were being conducted in its optimum capacity and more
than 90% of the production was made during this period. In such
circumstances, if at all, without admitting so,, any
violation/fault/excess quarrying and consequent environmental
degradation are found, it is Sri. Sabu Joseph, who alone is
responsible for the same, since he was the Managing Director of the
Company and was in charge of and responsible for the conduct of
the business of the company, which very well include
excavation, during the relevant period. In such circumstances,
Sri.Sabu Joseph is a necessary party to this O.A. It is submitted that
Sri.Sabu Joseph, had been cheating the company through out. He
had got the quarrying lease fraudulently executed in his personal
name and obtained licenses also in his personal name and
purchased properties in his personal name by spending the money of
the company. He had caused huge monitory loss to the company

and landed the company in legal complications. The company never

achieved profit so far. Sri.Sabu Joseph is a necessary party to this

For Covenant Stones Pvt. Ltd.

=-’_—_’___’_,_____a
N 2

Director




14

Present applicant and his locus standi:

40.It is submitted that Sri.Sabu Joseph, had been filing complaints and
raising false allegations against this respondent and its present
chairman, before various Forums through third parties as well. The
applicant in the present case is also a proxy of Sri.Sabu Joseph,
otherwise, there is absolutely no reasonable cause for Sri.Vijeesh
Kumar, who is residing almost 5 KM away from the site of the quarry,
to have any grievance against the quarry and to approach this
Hon’ble Tribunal.

41.1t is submitted that the applicant herein had approached this Hon’ble
Tribunal by submitting absolutely false statements as to the distance
of his residence with the quarry. It is submitted that the applicant,
in para 1 had averred as follows:-

“His residence is situated 500 meters away
from the quarry site”

42. It is submitted that the quarry of the 3 respondent is located at a
place locally known as ‘Katta”, whereas the residence of the
applicant is situates at a place locally known as ‘Enthivila’. The
quarry situates in Ward No.VII of Vembayam Grama Panchayat,
whereas the applicant’s residence is situated in Ward No.VI. It is
submitted that there is a distance of more than 5 Km from the
residence of the applicant with the quarry of this respondent. The
applicant does not have any residential/proprietary interest

anywhere near to the quarry of this respondent. In view of such long

distance, there is absolutely no reason to believe that the functioning
o

- | For Coven

o s . -

e Director



15

of the quarry will cause any prejudice to the interest of the applicant.
In addition to that, there are three more quarries situated in between
the residence of the applicant and the quarry of this respondent. It is
curious to see, what prompted the applicant to selectively challenge
against this respondent alone in spite of such long distance and the
presence of 3 more quarries in between. It is submitted that, the
applicant has approached this Hon’ble Tribunal, without any
bonafides and suppressing material facts and in distortion of true
facts and for extraneous reasons. The applicant has no locus
standi. The applicant has filed the above O.A. at the instance of
third persons, which includes the former Managing Director of the
Company Sri.Sabu Joseph.

43. From the above it is crystal clear that, after the exit of Sri.Sabu
Joseph, the quarry of this respondent was not functioning regularly.
It could function only for short durations. This respondent had to
pay an amount of more than Rs.50 lakhs on the allegation of excess
quarrying, which was happened due to fraudulent and deliberate
mismanagement by the former Managing Director, viz. Sri.Sabu
Joseph. It is submitted that, the said amount was levied and
demanded by the Mining & Geology Department through a
proceeding dated 30-1-2020 on allegation that a quantity of
71943.75 MT was unauthorizedly excavated and removed from the

quarry. It is pertinent to notice that, from 1-11-2017 to 5-4-2019,

"
f‘a.‘;e\d earlier. It is submitted that, it is absolutely improbable to
\e) Put. Ltd.
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believe that a huge quantity of 71943.75 MT of rock could be
excavated and removed during such short duration, that too without
being caught the attention of any authority including the applicant
before this Hon’ble Tribunal, who has claimed that he has been
watching the quarry closely. It is submitted that the said excess
quantity, was excavated prior to July, 2017, i.e. during the tenure of
Sri.Sabu Joseph as Managing Director.

44. It is submitted that the respondent company had to bear the brunt
of malpractices, fraud and other illegalities committed by the said
Sri.Sabu Joseph.

Under the above circumstances, it is most humbly submitted that
the contentions raised above may kindly be upheld and dismiss the
above Original Application with cost to this respondent.

The facts stated above are true and correct.

.

Y

—\«\Dated this the 15t day of February, 2022.
V :)_\} f = For Covenant Stones Pvt. Ltd.

- - g -+ ’_."J ‘-_—_—-—._—;-:/
Director Deponent

Solemnly affirmed and signed before me by the deponent on this the 15th

day of February, 2022 at my office at Ernakulam.
WX

Philip J.Vettickattu, Advocate
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VERIFICATION

I, K.C.Ramachandran (Kattil Chittezhath Ramachandran), Aged
76 years, S/o.Krishnan Kartha, residing at ‘Ramya’, Welcome Road,
Ayyappankavu - 682 018, do affirm that I am the Director of M/s
Covenant Stones Pvt. Ltd; the 3 respondent and hereby verify that the
contents of this additional counter affidavit are true and correct , and

that [ have not suppressed any material facts.

Dated this the 15" day of February 2022.

For Covenant Stfﬁes Put. Ltd.
(7 /

Director

3" Respondent




Quarry plan
Prepared under Rule 12
of
Granite Conservation & Development Rule 1999
of

" Dimension and Building Stone Quarry of
M/s. COVENANT STONES PVT. LTD,

Situated in Survey Nos: 29/2, 29/3 & 30/4 of Thekkada Village & Survey
Nos., 470,472/4/1, 474/1, Y%, 472/5, 472/6,469/4/3/4, 469/4/3/3, 469/4/2,
469/4/1/1, 469/4/1/2, 469/4/1/3 & 469/4 of Manickal village, Nedumangad
Taluk, Thiruvananthapuram District of Kerala State. ,

EXTENT : 8.9637 Ha

Prepared for the year
2015 - 16 to 2019 -20

i e e A e

PREFPARED BY
KANTHARAJ. K.
REP/GOA/ 130/ 2000/A

METAMORPHOSISSM METAMI:H‘!I':'HIZIS!.S’EI :
BR. OFFICE & ENVIRONMENT # 143, 2"° FLoor, 4™ CrROSS,
LABORATORY : 39™ MAIN, BEHIND SILK BOARD, |
4™ MaiN, 2N° BLock, 28° CrROSS Il STAGE, BT M LAYDL,T,:
KuVvEMPU NAGAR BANGALORE - 560 068 |
TUMKUR - 572103 TELEFAX : +9180 2678 :
TELE FAX : +91816 2270769
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AUTHO RISATION LETTER

I the undersigned being the Managing Partner of M/s. COVENANT STONES PVT. LTD.,
do hereby authorize the R Q P Mr. Kantharaj K to prepare, submit and to get the approval of
the Quarry Plan in respect our Dimension and Building Stone Quarry situated in Survey Nos:
2972, 29/3 & 30/4 of Thekkada Village & Survey Nos., 470,472/4/1, 474/ 1, Y%, 472/5,
472/6,469/4/3/4, 469/4/3/3, 469/4/2, 469/4/1/1, 469/4/1/2, 469/4/1/3 & 469/4 of Manickal

village, Nedumangad Taluk, Thiruvananthapuram District of Kerala State. Extends over an
area of 8.9637 Ha.

Date : SABU JOSEPH

Place : Managing Director
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Dimension and Building Stane quarry plan of M/s Covenant Stones Pvt. Ld.

Unit : in CuM Unit: in MT
Year Dimension Stone Building Stone

ROM ROM | Waste rock

T Year 2015 16 9,000 85500 4,500

7% Year 2016 - 17 | 25,000 | 2,37,500 12,500
37 Vear 2017 - 18 il 30,000 | 2,85000 15,000 |

W year2018— 19 |  30,000| 285000 15,000

" year2019-20 | 30,000 2,85,000 15.000

Total 1,24,000 | 11,78,000 62,000

All the above waste is generated incidental to quarrying and due to quarry loss. (This is
recovery loss)

The year wise projection of working is marked on the Production and Development plan and
enclosed as Plate No. 10. The year wise proposed projection and its dispositions of the
benches are shown on the Geologicul Cross Section and enclosed es Plate No. 11.

0 Attach a note furnishing a conceptual Quarry plan for the entire lease period
(for B category quarry) and up to the life of the quarry (for A category quarry)
based on the geological, Quarry and enviranmental considerations.

CONCEPTUAL MININGING PLAN

For any Mine / quarry, Preparation of Conceptual Plan amounts to, fore-seeing in totality and
planning for quarrying and related activities through-out its life span, 1ill such time all the
usable minern / ores are exhausted to the economic limits and lease area is reclsimed 1o the
extent possible. The norms laid down by the government agencies from time to time do play

important roles.

Therefore, preparation of ideal conceptual quarry plan for any quarry is difficult and such
plan prepared, remains acceptable only under given circumstances. It cannot be over looked
that, any such plan undergoes amendments and revisions in the course of progressive stages
of exploitation.

Anticipated Life of Quarry:

Page 15
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Dimension and Building Stone quarry plan of Ms Covenunt Stones put. Lt {

Rate of Production:

ks of five y ars till the lease

The below table shows the production for the SUCCESSIVE bloc
period:

e

Unit @ in MT

Unit : in CuM

Block of five years | Dimension Sten¢ M‘%—%
 Flock (2015 — 20) 1,24,000 -*"_*']‘1“:‘8""’0?1’“
2" Block (2020 — 25) 1,50,000 | : 2: 200
i 1
3 Block (2025 - 30) 1.50,000 | L I e
4™ Block (2030 - 35) 771,50,000 000 | 14,

1.50,000 | 14,25,000
76,300 7.28,000
8,00,300 76,06,000

5™ Block (2035 — 40)
6% Block (2040 - 45)
Total

Disposal of waste rock:

Mainly the ¢ generated is the recovery loss due to the incidental to quarrying and the

intercalated and overburden material.

Qty: in MT
Period of five years | Proposed Development
1™ Block (2015 - 20) 62,000

7™ Block (2020 - 25) 75,000 |
3% Block (2025 - 30) 75,000
4" Block (2030 - 35) 75,000
5% Block (2035 - 40) 75,000

"6 Block (2040 —45) 43,000 |
Total 4,05,000

The waste materin] genersted at this quarry will be used as a road metal / building material.
o the lessee is having the understanding with the buyer that the waste generated at this
; ’wm to lhc road construction companics, whcn: this mnu:n’a! is rcquircd for

in the lease, the location of the dump site shown in the production and
+LAclosed as Plate No. 10.

.’ i exploitation of the ore, there will be change in the ground profile in the
dumps. The detail of the land use as at present, during the ensuing Plan
punud and till Jease period is shown below in tabular form:

Prepared hy Metamorphosis - Bangalore.
Page 16
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR. JUSTICE ALEXANDER THOMAS

MONDAY,

THE O06TH DAY OF JULY 2020 / 15TH ASHADHA, 1942

RP.No.389 OF 2020 IN WP(C). 10035/2020

AGAINST THE ORDER/JUDGMENT IN WP(C) 10035/2020(D) OF HIGH COURT OF

KERALA

REVIEW PETITIONER/S:

RESPONDENT/S:

1

COVENANT STONES PVT LTD

REPRESENTED BY ITS MANAGING DIRECTOR MR. NOBLE JOHN
KATTA, CHEERNIKKARA P.O., VEMBAYAM, NEDUMANGAD,
THIRUVANANTHAPURAM-695 013 REPRESENTED BY ITS
DIRECTOR MR. K.C.RAMACHANDRAN, 'RAMYA' WELCOME ROAD,
AYYAPPANKAVU, ERNAKULAM NORTH, KERALA-682 018.

BY ADV. SRI.ANIL THOMAS (T)

STATE OF KERALA
REPRESENTED BY THE PRINCIPAL SECRETARY TO GOVERNMENT,
REVENUE DEPARTMENT, SECRETARIAT, THIRUVANANTHAPURAM.

THE DIRECTOR
MINING AND GEOLOGY, GOVERNMENT OF KERALA, VIKAS
BHAVAN PO, THIRUVANANTHAPURAM-695 033.

THE KERALA STATE ENVIRONMENTAL IMPACT ASSESSMENT
COMMITTEE

PALLUMUKKU, KANNAMMOOLA ROAD, VELAKUDI, PETTA PO,
THIRUVANANTHAPURAM-695 024 REPRESENTED BY ITS
CHAIRMAN, -

THE DISTRICT COLLECTOR
COLLECTORATE, KUDAPPANAKKUNNU P.O.,
THIRUVANANTHAPURAM-695 043

THE TAHSILDAR
TALUK OFFICE, NEDUMANGAD, NEDUMANGAD PO,
THIRUVANANTHAPURAM-695 541,

THE VILLAGE OFFICER
MANICKAL VILLAGE, MANICKAL PO, NEDUMANGAD,
THIRUVANANTHAPURAM-695 606.

THE GEOLOGIST

\



=4 Honextnt £3 &)

RP.No,389 OF 2020 IN WP(C). 10035/2020 2

10

11

12

13

14

DISTRICT OFFICE, KODAPPANAKUNNU PO,
THIRUVANANTHAPURAM-695 043.

THE ENVIRONMENTAL ENGINEER
KERALA STATE POLLUTION CONTROL BOARD, PATTOM .0O.,
THIRUVANANTHAPURAM-695 004,

THE DEPUTY CHIEF CONTROLLER OF EXPLOSIVES
KAKKANAD, CSEZ PO, KAKKANAD, ERNAKULAM-682 037.

THE VEMBAYAM GRAMA PANCHAYAT
REPRESENTED BY ITS SECRETARY, VEMBAYAM P.O.,
THIRUVANANTHAPURAM-695 615.

THE MANICKAL GRAMA PANCHAYAT
REPRESENTED BY ITS SECRETARY, PIRAPPANCODE P.O.,
THIRUVANANTHAPURAM-695 607.

BIJU MON R @ BIJU

AGED 41 YEARS

S/0. REGHUNATHAN PILLAI, SANGEETHA BHAVAN, NETTARA,
KUTHIRAKULAM P.O., MANICKAL, THIRUVANANTHAPURAM-695
615.

GOPAKUMAR R

AGED 49 YEARS

S/O0. RAVEENDRAN NAIR, IDAVILAKATH VEEDU, IDATHARA,
KUTHIRAKULAM PO, MANICKAL, THIRUVANANTHAPURAM-695
615.

SAJEEV R

AGED 49 YEARS

S/0. RAVEENDRAN, EENDHIVILA VEEDU, CHEERNIKKARA PO,
VEMBAYAM, THEKKADA, THIRUVANANTHAPURAM-695 615,

R11 BY ADV. SRI.K.P.HARISH

R12-14 BY ADV. SMT.SREEDEVI KYLASANATH
R12-14 BY ADV. SRI.ACHUTH KYLAS

R12-14 BY ADV. SRI.R.MAHESH MENON
R12-14 BY ADV. SRI.DEAGO JOHN K

R12-14 BY ADV. SHRI.AMAL DEV C.V,

OTHER PRESENT:

THIS
06.07.2020,

SRI M.P.SREEKRISHNAN, SC, SRI.T.NAVEEN, SC

REVIEW PETITION HAVING BEEN FINALLY HEARD ON

ALONG WITH WP(C).10933/2020(N), THE COURT ON THE

SAME DAY PASSED THE FOLLOWING:

Ny
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR. JUSTICE ALEXANDER THOMAS

MONDAY ,

PETITIONER/S:

1

RESPONDENT/S:

1

THE 06TH DAY OF JULY 2020 / 15TH ASHADHA, 1942

WP(C) .No.10933 OF 2020 (N)

COVENANT STORES PVT, LTD.

REPRESENTED BY ITS ADDITIONAL DIRECTOR, MR.
RAGHUNATHAN, KATA, VEMBAYAM, THIRUVANANTHAPURAM-695
615.

RAGHUNATHAN

AGED 67 YEARS

S/0. KUNJU KRISHNAN, RESIDING AT KNRA-40, TC
20/1786, PRASANTHAM, KARTHIKEYA NAGAR, KARAMANA,
THIRUVANANTHAPURAM-695 002.

BY ADVS.
SRI.ANIL THOMAS (T)
SMT .K.V.RASHMI

THE STATE OF KERALA
REPRESENTED BY THE SECRETARY, DEPARTMENT OF
INDUSTRY, SECRETARIAT, THIRUVANANTHAPURAM-695 001.

REVENUE DIVISIONAL OFFICER
NEDUMANGAD, THIRUVANANTHAPURAM DISTRICT-695 541.

TAHSILDAR
TALUK OFFICE, NEDUMANGAD P.O., THIRUVANANTHAPURAM-
695 541.

THE DISTRICT GEOLOGIST

MINING AND GEOLOGY DEPARTMENT, GOVERNMENT OF
KERALA, KODAPPANAKUNNU P.O., THIRUVANANTHAPURAM-695
043.

THE DISTRICT COLLECTOR
COLLECTORATE, , KODAPPANAKUNNU PO,
THIRUVANANTHAPURAM-695 043.

THE DIRECTOR
DEPARTMENT OF MINING AND GEOLOGY GOVERNMENT OF

WY

N
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KERALA, VIKAS BHAVAN PO, THIRUVANANTHAPURAM-695
033,

] DEPARTMENT OF REVENUE
REPRESENTED BY ITS SECRETARY, SECRETARIAT,
THIRUVANANTHAPURAM-695 001.

8 THE DIRECTOR GENERAL OF POLICE
POLICE HEAD QUARTERS, VAZHUTHACAUD,
THIRUVANANTHAPURAM-695 010,

9 THE KERALA STTE ENVIRONMENTAL IMPACT ASSESSMENT
COMMITTEE,
PALLIMUKKU-KANNANMOOLA ROAD, VELAKUDI, PETTA P.O.,
THIRUVANANTHAPURAM - 695 024, REPRESENTED BY ITS
CHAIRMAN, IMPLEADED AS ADDITIONAL RESPONDENT NO. 9
AS PER ORDER DATED 24-06-2020 IN I.A. 01/2020

R1-8 BY GOVERNMENT PLEADER

THIS WRIT PETITION (CIVIL) HAVING BEEN FINALLY HEARD ON
06.07.2020, ALONG WITH RP.389/2020, THE COURT ON THE SAME DAY
DELIVERED THE FOLLOWING:

oA
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ALEXANDER THOMAS, J.

R.P.No0.389 of 2020 in W.P.(C.) No. 10035 of 2020
&
W.P.(C.) No. 10933 of 2020

Dated this the 6™ day of July, 2020

ORDER/JUDGMENT

Since certain issues in the afoercaptioned Review Petition as well as
Writ Petition (Civil) [W.P.(C.) No.10933/2020] are inter-related as it
pertain to the operation of the same quarrying unit, these matters are
disposed of on the basis of a common order/judgment.

R.P.N 202 risin fW.P No0.10035/2020

The review petitioner herein has been arrayed as contesting
respondent No.12 in W.P.(C.) No.10035/2020 and he seeks review of the
impugned judgment dated 21.5.2020 rendered by this Court in W.P.(C.)
No.10035/2020 filed by the writ petitioners therein (who have been
arrayed as contesting respondents 12 to 14 in the review petition).

2.  Heard Sri.Anil Thomas, learned counsel appearing for the
review petitioner, Sri.K.J.Manuraj, learned Government Pleader appearing
for the official respondents, Sri.M.P.Sreekrishnan, learned Standing
Counsel for Kerala State Environmental Impact Assessment Authority
appearing for the said respondent authority, Sri.T.Naveen, learned

Standing Counsel for Kerala State Pollution Control Board appearing for

X



3/

A ext 'ﬂ’“’?%.

RP.No.389 OF 2020 IN WP(C). 10035/2020 6

respondent Pollution Control Board and Sri.Achuth Kailas, learned
Advocate appearing for contesting respondents 12 to 14 in the RP. In the
nature of the orders proposed to be passed in this petition, notices to other
respondents in the RP will stand dispensed with.

3.  The main contention urged by Sri.Anil Thomas, learned counsel
appearing for the review petitioner is to the effect that revenue authorities
like the District Collector, Revenue Divisional Officer, Tahsildar etc. do not
have any jurisdiction or competence to deal in respect of the matters
affecting a quarrying unit, which are exclusively covered by the provisions
contained in the Mines and Minerals (Regulation and Development) Act,
1957 (MMDR Act’ for short) as well as Kerala Minor Mineral Concession
Rules, 2015 (‘(KMMC Rules, 2015’ for short) famed under the MMDR Act.
Therefore, the direction given by this Court to the respondent-District
Collector to take decision on the complaints against the review petitioner
at the instance of the writ petitioners etc. is illegal and ultra vires and
hence, unenforceable and that on this basis, this Court may recall the said
impugned judgment dated 21.5.2020 rendered by this Court in W.P.(C.)
No0.10035/2020 and may pass orders afresh in the said Writ Petition (Civil)
etc., so that the authorities like the revenue officials concerned like the
District Collector, RDO etc. who do not have any jurisdiction to deal with
the matter, should not be directed and decided on the merits of the

complaints against the review petitioner. This appears to be the sum and

kx4
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substance of the case put up by the review petitioner.

4. The learned Government Pleader appearing for the official
respondents would say that though the primacy of the jurisdictional
competence in such matters affecting a quarrying unit will be with the
competent statutory authorities as envisaged in the MMDR Act and the
KMMC Rules, 2015, viz, namely, the competent officials of the Mining &
Geology Department of the Government of Kerala as well as the
Environment Impact Assessment Authority etc., it cannot be said that
revenue officials like the District Collector, Sub-Collector, Revenue
Divisional Officer/Dy.Collector, Tahsildars etc. who have been empowered
as District Magistrates, Addl.District Magistrates, Sub-Divisional
Magistrates, Taluk level Executive Magistrates in terms of the provisions
contained in Sec.133 of the Code of Civil Procedure, do not have any
jurisdiction whatsoever, even if there is great threat to the life and safety of
persons and property in the locality. Further that, the District Collector,
who' is also the ex-officio Chairman of the District Disaster Management
Authority, will also have certain powers and functions as envisaged in the
provisions contained in the Disaster Management Act, 2005.

5.  After hearing all the parties concerned, prima facie, this Court
is not fully prepared to countenance the said submission made on behalf of
the review petitioner that the revenue officials like the District Collector,

RDO, Tahsildar ete. do not have any jurisdiction whatsoever to deal in

Mo
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respect of any matters concerning the operation of a quarry, even if it
relates to great threat to the life and safety of the persons in the locality or
even which causes great danger to the nearby properties etc. However, in
the light of the orders proposed to be passed by this Court in this Review
Petition, there is no necessity for this Court to pronounce any final opinion
on that issue. The operative portions of the directions and orders issued by
this Court in clauses (i) to (iv) of para No.4 of the impugned judgment
dated 21.5.2020 rendered by this Court in W.P.(C.) No.10035/2020 reads

as follows :

(i) “The 4th respondent-District Collector will ensure that a joint enquiry may be
conducted by the 7th respondent-Geologist and the 5th respondent-Tahsildar into the
various allegations made by the petitioners, except the allegation regarding the
manipulation of documents, etc., and the 5th & the 7th respondents may conduct
. such enquiry with due prior notice to the 12th respondent as well as one among the
petitioners and then may give their report in the matter to the 4th respondent-
District Collector within one month from the date of production of a certified copy of
this judgment.
(ii) After receipt of the said enquiry reports, the 4th respondentDistrict Collector will
ensure that copies of the said reports are given to the 12th respondent as well as to
the 1st petitioner and thereafter reasonable opportunity of being heard to the
petitioners as well as 12th respondent is granted and thereafter the 4th respondent-
District Collector will take appropriate decisions in the matters raised in Ext.P-8
dated 13.5.2020 without much delay, preferably within a period of 6 weeks from the
date of receipt of the enquiry report to be submitted by the 5th & 7th respondents as
aforesaid.
(iii) Until appropriate orders are passed by the 4th respondent District Collector on
the matters raised in Ext.P-4 petition as aforedirected, it shall be ensured that
directions in Ext.P-3 stop memo are enforced if the same has not been vacated or
modified.
(iv) The 2nd respondent-Director of Mining and Geology will immediately take up
the matters on which clarification has been sought by the 3rd respondent-Kerala
State Environment Impact Assessing Authority regarding the allegations that the
application for extension of EC was accompanied by false/ manipulated mining
plans, etc., and should give reply thereto to the 3rd respondent within a period of 3
weeks from the date of receipt of a certified copy of this judgment.”

6. On a specific query as to whether the respondent-District
Geologist and the respondent-Tahsildar have already conducted the joint

enquiry/joint inspection and have given their joint report in the matter,

%
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Sri.K.J.Manuraj, learned Government Pleader appearing for the official
respondents would submit on the basis of instructions that the said joint
inspection/joint enquiry directed to be conducted by the respondent
District Geologist and the respondent-Tahsildar has already been
completed and the joint report of the said officials has also been forwarded
to the respondent-District Collector.

7. Further, it is also pointed out that the allegations are raised
against the review petitioner regarding the alleged manipulation of the
documents said to have been submitted along with the mining plan before
the respondent-State Environmental Impact Assessment Authority at the
time of the submission of - the application for extension of the
Environmental clearance. Further, it is pointed out that the Director of
Mining & Geology has already given a report for the attention of this Court
regarding his prima facie assessments on the allegations raised against the
review petitioner in regard to the alleged manipulation of documents, said
to have been allegedly submitted at the time of application for extension of
Environmental clearance said to have been given before the respondent-
State Environment Impact Assessment Authority. This Court need not get
into those issues and those are all matters which may be duly considered by
the respondent-Director of Mining & Geology. Now, it is common ground
of both sides that the Director of Mining & Geology and the District

Geologist have primary jurisdiction in the matter in relation to the

N
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operation of a quarrying unit covered by the provisions of the MMDR Act
and the KMMC Rules, 2015. Therefore, there cannot be any dispute for the
review petitioner if the merits of the complaints directed to be considered
by the respondent-District Geologist are instead considered by the
respondent-Director of Mining & Geology, who is the head of the
Department of the Mining & Geology, Government of Kerala.

8.  Sri.C.Anil Thomas, learned counsel appearing for the review
petitioner submits that the review petitioner has no objection whatsoever
for his case is that the jurisdiction is mainly conferred on the competent
officials of the Department of Mining & Geology, Government of Kerala.

9. Accordingly, after hearing both sides, it is ordered that the
directions given as per clauses (i) to (iv) of para No.4 of the impugned
judgment dated 21.5.2020 rendered by this Court in W.P.(C)

No.10035/2020 will stand modified and substituted as follows :

1. It is now brought to the notice of this Court that the respondent —District
Geologist and the respondent-Tahsildar have already conducted their joint
enquiry/joint inspection and have given their joint report in the matter to the
respondent-District Collector. The said joint inspection report could be
considered on merits by the respondent-Director of Mining & Geology. It cannot
be said that a competent Taluk level Executive Magistrate like the Tahsildar has
no power evertto conduct enquiry/inspection in that regard.

2 The counsel for the review petitioner submits on the basis of instructions
that the review petitioner has no objections if the respondent-Director of Mining
& Geology is directed to consider on merits, the nature of the allegations raised
by the writ petitioners as well as the matters in relation to the joint
enquiry/joint inspection report given by the respondent-District Geologist and
the respondent-Tahsildar, provided the copy of the said joint inspection report is
given to the review petitioner in advance. The said submissions made on behalf

of the review petitioner are recorded.
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o Accordingly, it is—ordered that the respondent-District Collector will
ensure that he need not act upon the said joint inspection report as the directions
issued in the judgment in this W.P.(C.) are now being reviewed and modified.
The respondent-District Collector will ensure that copy of the joint enquiry/joint
inspection report given by the respondent-District Geologist and the respondent-
Tahsildar is immediately forwarded to the respondent-Director of Mining &
Geology, Government of Kerala, Thiruvananthapuram for his consideration and
decision. To obviate any further delay, since the learned Government Pleader
has also been given a copy of the said joint inspection report, it may be ensured
by the learned Government Pleader that the copy of the said inspection report is
immediately forwarded to the respondent-Director of Mining & Geology along
with a certified copy of the order in this RP, without any further delay. The
Government Pleader will also ensure that copies of the said joint inspection
report are also furnished to Sri.Anil Thomas, learned counsel appearing for the
review petitioner as well as Sri.Achuth Kailas, learned counsel appearing for the
writ petitioners within a day or two.

4. Thereafter, the respondent-Director of Mining & Geology will afford
reasonable opportunity of being heard to the review petitioner as well as the
writ petitioners through their authorized representative/counsel, if any and
then should consider on merits the matters disclosed in the said joint
inspection/joint enquiry report submitted by the respondent-District Geologist
and the respondent-Tahsildar and after considering the submissions of the rival
parties may take a considered decision on the matters arising thereon, without
much delay, preferably within a period of 2 weeks from the date of hearing of

the parties concerned.

10. Itis also placed on record that the learned Government Pleader
has already furnished copies of the report of the respondent-Director of
Mining & Geology on his prima facie assessment regarding the allegations
raised against the review petitioner on the matters regarding the alleged -
submission of the manipulated documents along with the mining plan etc.
and thus it is placed on record that the counsel for the review petitioner as
well as the counsel for the writ petitioners have already received copies of
the said report of the respondent-Director of Mining & Geology. Therefore,
there is no necessity to again furnish copies of those reports to those

parties. The copies of the abovesaid reports as furnished by the learned

YA
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Government Pleader to the learned Advocates appearing for the review
petitioner as well as the writ petitioners should be treated as furnishing
copies of those reports to those parties concerned. As otherwise,
unnecessary time will again be taken for completing such formalities. The
learned Government Pleader has submitted that he is instructed to submit
by the respondent-Director of Mining & Geology that as of now, the review
petitioner’s quarrying unit is not having environmental clearance as it has
not now been extended by the respondent-State Environmental Impact
Assessment Authority.

11.  Accordingly, it is ordered that the Member—Secretary of the
respondent-Kerala State Environment Impact Assessment Authority
should send a formal letter to the respondent-Director of Mining & Geology
as to whether the review petitioner’s quarrying unit is having valid
environmental clearance etc. and copies of the said letter should also be
sent to the review petitioner as well as the 1% writ petitioner viz, contesting
respondent No.12 in the W.P.(C.).

12. The respondent-Director of Mining & Geology will take into
account as to whether the review petitioner has valid environmental
clearance as of now for the conduct of his quarrying unit. The respondent-
Director of Mining & Geology will also take into account his own prima
facie assessment of the nature of the allegations raised against the review

petitioner regarding the alleged manipulation of documents at the time of

WX
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the alleged submission of the mining plan etc., while considering the
matters arising out of the joint inspection report given by the respondent-
District Geologist arid the respondent-Tahsildar as aforestated.

13. It is made clear that the review petitioner can operate his
quarry, only if he gets permission in that regard not only from the
respondent-Director of Mining & Geology, after consideration of the
matters as aforesaid, but also only if he has valid environmental clearance
from the respondent-Kerala State Environmental Impact Assessment
Authority. In case the review petitioner has any issues relating to the
environmental clearance required from the respondent-Kerala State
Environmental Impact Assessment Authority. Liberty is accorded to the
review petitioner to work out remedies in that regard before the said
respondent-State Impact Assessment Authority. In case the petitioner gets
the necessary permission from the respondent-Director of Mining &
Geology after consideration of the matters aforesaid and the petitioner also
secures valid environmental clearance from the respondent-Kerala State
Environmental Impact Assessment Authority, then it will be open to the
review petitioner to function his quarry, notwithstanding issuance of the
impugned stop memo (Ext.P13 dated 7.3.2020) by the respondent-
Tahsildar, Nedumangad, Thiruvananthapuram.

14. The learned Government Pleader would submit on the basis of

instructions that in case the respondent-Director of Mining & Geology

R
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wants any clarifications or further details in respect of the matters covered
by the joint inspection report of the abovesaid officers, then liberty may be
accorded to the respondent-District Geologist either to seek such
clarifications from the respondent-District Geologist and the respondent-
Tahsildar or even to call for any further inspection and report, if it is really
necessary and warranted. Liberty in that regard is accorded to the
respondent-Director of Mining & Geology. If any such further action is
taken, then copies of any further reports of the clarifications or further
inspection report etc. should then be acted upon only if copies of such
reports are given to both the review petitioner as well as the writ
petitioners in advance and if any such further inspection is proposed to be
done, then such inspection should also be with due notice to the review
petitioner as well as the 1™ writ petitioner as already directed hereinabove.
Copies of such further inspection report should also be given to the review
petitioner and the writ petitioners in advance. In such a case, the time line
for taking final decision in the matter will be 3 weeks from the date of
submission of such additional reports/further inspection reports etc. as the
case may be.

15. Sri.Anil Thomas, learned counsel appearing for the review
petitioner would also submit on the basis of instructions that the review
petitioner has existing stocks of the quarrying materials meant for

export kept in his unit which has been duly quarried, during the

WX
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time when he had lawful permission and this Court may direct that the

review petitioner should be permitted to clear such stocks as otherwise he

will not be able to meet export obligation and it would also have serious

legal consequences etc. and in that regard, it will be open to the review

petitioner to raise those issues before the respondent-District Geologist,

who may ascertain the correctness of such submissions and then may take

a decision on the plea of the review petitioner for such permission, in

accordance with the provisions contained in the Rules governing the field.

16. However, it shall be ensured by all the officials concerned
including the respondent-Director of Mining & Geology that unnecessary
delay should be avoided, at any cost in view of the urgency expressed by the
review petitioner. Those aspects of the matter should also be seriously
borne iﬁ mind by the respondent-Director of Mining & Geology in case, any
such further action is proposed by him.

17. It is made clear that this Court has not entered into the merits
of the controversy in any manner and all matters and merits of all such
allegations now directed to be considered by the respondent-Director of
Mining & Geology would fall within the exclusive province and
consideration and he shall take decision in the matter independently and
strictly in accordance with law, and untrammeled by any of the

observations in the impugned judgment in the W.P.(C.) as well as the

b 4

orders in the present RP.
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18. The review petitioner may ensure that the certified copy of the
order in this RP as well as his written submissions in the matter may be
duly forwarded to the respondent-Director of Mining & Geology for
necessary information and further action. The directions and orders in the
impugned judgment dated 21.5.2020 in W.P.(C.) No.10035/2020 will
stand modified and substituted as above.

With these observations and directions, the above Review petition

will stand finally disposed of.

W.P.(C.) N0.10993/2020

The prayers in W.P.(C.) 10993/2020 are as follows :

i

1. A writ of certiorari or any other appropriate writ, order or direction, call
for the file No.A 1747/2020(1) of the 2™ respondent and the File No.D1-773/2020 of
the 3" respondent leading to Ext.P13 and the related proceedigns and to quash
Ext.P13 stop memo including the further proceedings originated from it.
2, To declare that the respondents 2 and 3 have no power or authority to act
under the MMDR Act 1957, KMMC Rules 2015 and KM(PIMS&T) Rules 2015,
except to the extent of seizure of the vehicles, tools etc, as empowered in the
Ext.P22.

4. A writ of mandamus or any other appropriate writ, order or direction,
directing the respondents 1 to 3 to compensate the petitioners, for the loss
sustained by it, due to the illegal Ext.P13 stop memo of the 3" respondent, as it is
illegal and ultravires the provisions of the statute,

4. A writ of mandamus or any other appropriate writ, order or direction,
directing the 1, 7" and 8" respondents to consider and pass orders on Ext.P18, P19
and P20 respectively, on a time frame fixed by this Hon'ble Court.

5. To grant such other reliefs sought from time to time including the cost of this
proceeding.”

9, It is now submitted by Sri.Anil Thomas, learned counsel
appearing for the writ petitioners that the issues in this W.P.(C.) have
become practically infructuous and redundant in view of the directions and
orders already issued by this Court in the abovesaid order rendered today

(6.7.2020 in R.P.N0.389/2020 (arising out of W.P.(C.) No.10035/2020)

) v
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and that the above W.P.(C.) may be closed accordingly, without prejudice
to the rights of the writ petitioners to work out their remedies in
accordance with law, in case they have any further legally justiciable
grievances. The respondents do not have any serious objection to the
factual correctness of the abovesaid submission made on behalf of the writ
petitioners.

Recording the abovesaid submission made on behalf of the
petitioners, it is ordered that the above Writ Petition (C) will stand
disposed of as infructuous.

Sd/-

ALEXANDER THOMAS,
JUDGE

SKS
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APPENDIX OF WP(C) 10933/2020

=
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PETITIONER'S/S EXHIBITS:

EXHIBIT Pl TRUE COPY OF THE CERTIFICATE OF
INCORPORATION ISSUED BY THE REGISTRAR OF
COMPANIES DATED 11.,3.2011.

EXHIBIT P2 TRUE COPY OF THE LICENSES ISSUED BY THE
MANIKKALPANCHAYAT DATED 28.4.2020.

EXHIBIT P3 TRUE COPY OF THE LICENSE ISSUED BY THE
VEMBAYAM GRAMA PANCHAYAT.

EXHIBIT P4 TRUE COPY OF THE QUARRYING LEASE EXECUTED
BETWEEN THE DEPARTMENT OF MINING AND
GEOLOGY DATED 23.5.2011.

EXHIBIT P5 TRUE COPY OF THE EXPLOSIVE LICENSE ISSUED
BY THE JOINT CONTROLLER OF EXPLOSIVES SOUTH
CIRCLE, CHENNAI, DATED 29.2.2016.

EXHIBIT P6 TRUE COPY OF THE LICENSE ISSUED BY THE
DEPARTMENT OF FACTORIES AND BOILERS DATED
18.9.2019.

EXHIBIT P7 TRUE COPY OF THE LICENSE ISSUED BY THE

POLLUTION CONTROL BOARD FOR THE QUARRY
DATED 2.2.2020.

EXHIBIT P8 TRUE COPY OF THE LICENSE ISSUED BY THE
POLLUTION CONTROL BOARD FOR THE CRUSHER
DATED 18.5.2019.

EXHIBIT P9 . TRUE COPY OF THE ENVIRONMENTAL CLEARANCE
ISSUED BY SIEAA DATED 10.12.2019.

EXHIBIT P10 TRUE COPY OF THE BANK GUARANTEE ISSUED BY
THE FEDERAL BANK DATED 27.10.2017.

EXHIBIT P11 TRUE COPY OF THE DEALER'S LICENCE DATED
16.5.2018.

EXHIBIT P12 TRUE COPY OF THE FORM G DATED 11.7.2019.

EXHIBIT P13 TRUE COPY OF THE STOP MEMO ISSUED BY THE

3RD RESPONDENT DATED 7.3.2020.

EXHIBIT P14 TRUE COPY OF THE REPORT SUBMITTED BY THE
3RD RESPONDENT TO THE 2ND RESPONDENT DATED

16.3.2020.
N
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EXHIBIT P14 (A)

EXHIBIT

EXHIBIT

EXHIBIT

EXHIBIT

EXHIBIT

EXHIBIT

EXHIBIT

EXHIBIT

P15

Plé

P17

P18

P19

P20

P21

P22
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TRUE COPY OF THE COMMUNICATION OF THE 2ND
RESPONDENT TO THE 4TH RESPONDENT DATED
24,3.2020.

TRUE COPY OF THE REQUEST LETTER ADDRESSED
TO THE 2ND RESPONDENT ON 11.3.2020 BY THE
2ND PETITIONER.

TRUE COPY OF THE REPORT OF THE 4TH
RESPONDENT ADDRESSED TO THE 2ND RESPONDENT
DATED 14.5.2020.

TRUE COPY OF THE LAWYER NOTICE ISSUED ON
20.5.2020 TO 2ND AND 3RD RESPONDENT.

TRUE COPY OF THE REPRESENTATION DATED
6.5.2020 SUBMITTED BEFORE THE MINISTER FOR
INDUSTREIS.

TRUE COPY OF THE REPRESENTATION DATED
24.4.2020 SUBMITTED BEFORE 7TH RESPONDENT.

TRUE COPY OF THE COMPLAINT PREFERRED BEFORE
THE CHIEF MINISTER OF KERALA WITH EXTRACT
OF EMAIL RECEIVED DATED 28.5.2020.

TRUE COPY OF THE GO(P) NO.76/2015/ID DATED
5.6.2015.

TRUE COPY OF THE GO(P) 55/2015/ID DATED
6.5.2015.

This is the true copy of ocur
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No. 2988 /M4 /2020 Directorate of Mining and Geology,

Kesavadasapuram, Pattom Palace P.O,
Thiruvananthapuram 695 004.
Tel./Fax : 0471-2447429

email: director.dir.dmg@kerala.gov.in
www.dmg.kerala.gov.in

Dated 16.6.2020

From
The Director of Mining and Geology

To
The Administrator,
State Environment Impact Assessment Authority (SEIAA),
Thiruvananthapuram

Sir,

Sub: M/s. Covenant Stones Pvt. Ltd - Mining Plan - Allegations on
forgery - report forwarding — reg.

Ref: Letter No. 1422 /ECI/2019/SEIAA dated 07.3.2020 of SEIAA

Kind attention is invited to the reference cited above. I may submit the

report in connection with the enquiry conducted by this office in response to the

letter referred above received from SEIAA for kind perusal.

Yours faithfully,

i Director of Mining and Geology (i/c)

Encl: as above

STATE PUBLIC INFORMATION OFFICER
DIRECTORATE OF MINING & GEOLOGY

_ THIRUVANANTHAPURAM. W
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Report submitted by the Director of Mining and Geology
regarding the allegations on forged Mining Plan
by M/s. Covenant Stones Pvt. Ltd.
The SEIAA vide letter No.1422/ECI1/2019/SEIAA dated 07.3.2020
requested Director of Mining and Geology to enquire about the allegations

rinscd against M/s. Covenant. Stones Pvt. Ltd. that the company has committed
certain frauds/irregularities while submitting revised mining plan at the time
ol secking extension of Environmental Clearance. The letter says that in the
complaint filed by one Sri. Sakeer Hussain it is alleged that mining plan for the
period 2013-14 to 2017-18 has been duplicated by just replacing the mining
plan period to 2015-16 to 2019-20 in the cover page.

An enquiry in this regard has' been conducted through the Geélogist,
Thiruvananthapuram who personally heard quarrying lease holder’s
representative and one of the complainants (raised the same complaint before
the Geologist Thiruvananthapuram and also filed W. P. (C) No. 10035/2020 in
this regard before the Hon. High Court of Kerala) and also made efforts to

pather evidences from SEIAA.

A notice was served to Recognized Qualified Person (RQP) who had
prepared the mining plan in question, for a personal hearing, he forwarded a
reply stating that he could not turn up due to the present COVID-19
restrictions and finally he appeared for hearing on 09.6.2020.The outcome of
enquiry conducted by this office through the Geologist Thiruvananthapuram

Thiruvananthapuram and recommendations are narrated hereunder.

M/s. Covenant Stones Pvt. Ltd. was granted a quarrying lease in an area
of 57782 Ha of land confined in Re-Sy. no. 29/3, 29/2, 30/4 of Thekkada
village and Re-Sy. No. 470, 472/4-1, 474/1-1, 474/1, 474/1-2, 472/5, 6 of
Manikkal village in Nedumangad Taluk vide order No. 98/2011-
12/3499/M3/2011 dated 20.05.2011, under the provisions in the erstwhile
KMMC Rules 1967. The lease holder obtained Environmental Clearance from

SIIAA in the year 2014 vide order No. 237 /SFLAA/KL/885/22%4. It is a fact

Ll ‘ \
ISSUEDWI ACT \




that approved mining plan is insisted for minor mineral quarrying only in the

year 2015 through the introduction of the newly framed KMMC Rules 2015.
(G.O. (P) No. 16/2015/1D dated 07.02.2015). Until then quarrying operations
are conducted in accordance with the conditions in the lease order and other

connected statutory licenses.

In connection with this enquiry, the Ge ologist Thiruvananthapuram
personally visited SEIAA office on 25.5.2020 and gathered information from the
Administrator and concerned section heads It is appraised that prior to year
2015, environmental clearances are granted based on Form 1 application,
Pre-feasibility report and a quarry plan. In the application submitted by
M/s Covenant Stones Pvt Ltd. for Environmental Clcarancc. extension in the
year 2019 (28. 62019) the documents attached were Form 6, Form 1, Pre-

feasibility report and approved mining plan.

It is learnt that when one Sri. Sakkir Hussain raised complaint before
SEIAA that fraudulent activities/ irreéularities have been committed by the
company in the mining plan while submitting application for extension of EC,
SEIAA authorities verified the connected files through which EC was granted in
the year 2014 and observed that a mining plan prepa red for the period 2013-
14 to 2017 — ‘18 was enclosed along with other documents. In mining plan it is
observed that in the certificate page, Geologist Thiruvananthapuram had
approved the same on 29-4-2015, with designation seal and office seal affixed.

Also in the entxre pages office seal is found affixed.

The SEIAA authorities expressed that the reason for submission of this

mining plan, when there is no requirement to submit an approved mining plan

prior to 2015 is conspicuous and need to be enquired. However it is a fact that

a mining plan prepared for the period 2013-‘14 to 2017-18 exists and the

same is submitted before SEIAA. ROP on hearing informed that he had

prepared mining plan for 2013-14 to 7017-18 but the same was not

submitted to SEIAA by himself and neither submitted the same to District

Geologlst Thxruvananthapuram for:any. armmvalqm
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Somexuse B30
In the files pertaining to renewal of EC submitted before SEIAA, it is

observed that a mining plan approved for the period 2015-‘16 to 2019-20 is
enclosed. The same was also found approved on 29.4.2015 (identical to that in
2013-14). It is reported that this mining plan is available in the District Office
and uploaded in the KOMPAS ivebsite. It is reported that the plan period
expired on 2020 March and the company had placed a new Scheme of Mining
before Geologist for the remaining period for approval. The RQP also admitted
that he had prepared the said muning plan (2015-‘16 to 2019-20) as required

by the prdponent and the same was approved by the Geologist

Thiruvananthapuram.

it is pointed out that both the mining plans prepared for an area of
8.9637 Ha for two different periods is identical in nature, (prepared by same
RQP), except the entries in tables and in the covering sheet. While preparing
the plan for 2015-16 to 2019-20, only the respective years in 2013-‘14 plans
are modified without changing the production and other details. No recalculation
of reserves is carried out in the new plan based on the production during 2013-
'11 and 2014-15. For easy understanding, production proposed and stated in
the two different plans submitted is produced hereunder.RQP admitted that he
has prepared the mining plan 2015-16 to 2019-20 adopting the production
details from 2015-16 to 2019-20 mining plan. But he affirmed that he had not
submitted the 2013-‘14 Plan before SEIAA for grant of EC or before Geologist

for npproval.

STATE PUBLIC INF
DIRECTO

TLUIDI VA

RATE OF M|

RMATION OFFICER
NING & GEOLOGY
MANTHAPURAM.

2013-‘14 Plan - quantity in MT 2015-‘16 plan - quantity in MT
Dimension Building Dimension Building
Year Year
Stone stone Stone Stone
1% year 1st year
' 00 85,500
?Ul.’l ‘14 9,000 89,900 2015-16 %0 B
4re yoar 25,000 ' 2,37,500 I i 25,000 2,37,500
2014115 ; b 2016-17 ’ b
. Y 3 year
: - 0 2,85,000
201810 30,000 2,85,000 i 30,000 5
AN yenr 4th year
ki 0 2,85,000
901617 30,000 2,85,000 e 30,000 8
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From the afore-said table it is obvious that data in 2013-‘14 plan is
adopted as such in 2015-‘16 plan without taking in to account the production
during 2013-‘14 and 2014-‘15. It is reported by the Geologist,
Thiruvananthapuram that before going for physical verification of the
documents submitted before SEIAA, he conducted a hearing of the company
authorities and the complainant, Sri. Biju on 20.5.2020. Sri. Biju Devaraj
representative of the company stated that mining plans are prepared by
Sri. Kantha Raj, RQP and he was not entrusted to prepare a mining plan for
submission to SEIAA for EC for the period 2013-14 to 2017-‘18 since it was
not a mandatory document then. The company is functioning in accordance
with the mining plan prepared for the period 2015-16 to 2019-20, which was
approved on 29.4.2015. Sri. Kantha Raj, RQP is also entrusted to submit the
approved miﬁing plan before SEIAA for obtaining EC and the company is not
aware of mining plan if any prepared for applying for IEC for the year 2013-14
to 2017-18. It is requested that since the litigant has submitted the complaint
enclosing official documents which were not obtained under RTI, necessary
enquiry may be conducted with the help of police/vigilance authorities to bring

out the conspiracy involved.

Advocate Sri. Ajith Kumar represented Sri. Biju, the complainant and
submitted that as per his knowledge, the company placed a mining plan before
the District office in the year 2013. He alleged that while submitting application
for extension of EC, the company authorities have manipulated the data and
replaced the cover page of the fnining plan prepared for the year 2013-14 with
2015-16 to 2019-20. It was stated that the complainant had obtained the
official documents from a social worker residing near the alleged quarry.
A further request was made to reconmend the matter for a vigilance/police

enquiry.

It is reported that the concerned section clerk of the office of Geologist

Thimvanarlfﬁdpuram had stated that he is not aware of a mining plan prepared
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issued in the year 2015. He further stated that mining plan available in the
KOMPAS portal in the one approved in the year 2015 for the period 2015-16 to
2019-20 by the then Geologist Thiruvananthapuram Sri. Jyothishkumar (who
retired from service subsequently) Based on the afore-stated discussions,
documents verified and the inputs received from the SEIAA authorities, the

following inference is made and reported by the Geologist,

Thiruvananthapuram.

Mining p.an for minor mineral quarries is insisted only in the year 2015
when the newly framed KMMC Rules 2015 came in to force. Prior to that the
District Geologist Thiruvananthapuram is not empowered to approve mining
pIané, though prepared for the sake of obtaining EC. The RQP prepared a
quarry plan for the period 2013-14 to 2017-18 for submitting before SEIAA for
grant of EC. Subsequently when the new rules came in to existence the RQP
modified the covering sheet and year wise entries in the 2013-14 plan to suit
the requirements for 2015-‘16 to 2019-220 and submitted the same before the
Geologist, Thiruvananthapuram for approval. It is noted that changes are
madé only in pages where yearly production is explained without altering other
contents of the plan. The Geologist Thiruvananthapuram in office in the year
2015 approved the same and handed over copies to the lease holder. This copy
along with other documents was submitted by the Company before the SEIAA
in the year 2019 for extension of EC.

I may submit that the actual 1ssue is how the office seal appeared in the
plan prepared in the year 2013-‘14 and also the approval of Geologist
Thiruvananthapuram (dated 29.4.2015) in the plan prepared on 2013-14. It
is relevant to note that for Environmental Clearance granted prior to
2015, approved mining plan is not necessitated and in such a
circumstance, there is absolutely no requirement to place a
forged/manipulated mining plan before SEIAA for granting EC. It is stated
that the mining plan for the period 2015- ‘16 to 2019-‘20, approved on

29.4.2015 can only be treated as an official document. Forgery comes

it
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when there is manipulation of official documents. There is no question that

2015-16 to 2019-20 mining plan is manipulated based on which EC was

granted. The RQP made necessary changes in mining plan prepared n the year
2013-‘14 to suit the necessity in the 2015 rules and submitted before the

District Geologist Thiruvananthapuram for approval. It is therefore reported

that how the mining plan (2013-‘14 to 2017-‘18 seen approved in 2016)

became an official document in granting EC by SEIAA in_ 2015 seems

unexplained. The person who submitted the alleged mining plan before SEIAA

is also to be enqguired into because both the company and ROQP refuses the

same. The quesfion how official seal has appeared in 2013-14 to 201718

mining plan is also vague. The date of receipt of mining plan [2013~‘14 to 2017-

‘18] before SEIAA and bv whom, also needs to be enquired into as both the

guarry owner and ROP deny any such submission. It is also obvious that

official documents reached public without availing the data under RTI Act.
Hence the enquiry officer recommends as follows “it is evident that there exists
a conspiracy behind the events, which requires an investigation by police
authorities. Along with the mafter of forgery, the leakage of official documents
to general public also needs to be enquired. Hence it is reported that necessary
steps may be taken to handover the matter to the police authorities for a

thorough investigation”. In these circumstances this office_addressed Police
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authorities for a detailed enquiry in the matter.
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Director of Mining and Geology (i/c)
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This is the true cor rp of gocuman,
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54 Lovenant

Stones

Ref. No. Dlate IR06120 19

o,

e Member Secretary,

State Environment Tmpact Assessiment Authority (SEIAMA
4" Floor. KSRTC Bus Teminal. Thampanoor.

Phiruyananthapuram - Keraln,

[eur Sir.

Sub:  Extension of Validity of Environmental Clearnnee in respect w our Dimension
and Building Stone quary situatedd ot the survey Nos., 2972, 293 & 3004, of
Ihekkacka village, und 470, 47241, 472/4-1 & A74/1-0, 47208, 4726,
A7, AT402, O30, 469747373, 469472, 46D/ 1/1, 4694/ 12, 46947113,
& 4694 Manickal Village, Nedumangad Taluk of Thiruvananthapuram
District of Kerula State.  Extends over an area of 8.9637 Ha

Rel: 1, File No, 23NSEIAA/KL/&RS/2014
Eovironmuental Clearunge No, 237/SEIAA/K L/SR3/20 1 4dt, 2771122014

*+Jd

With reference 1o above subject, we would like to bring to your notice, that the sajd
Favironmental Clearance (mentioned under SI 2 of reference) is gelting expired on

20/11°20109,

We are seeking extension of validity of the existing Environmental Clearance towards
preparation of Mining Scheme [or the aext five years and lso for continued operation. In
view ol this we hereby request your good selves to Kindly consider our renewal application

and do the needful ut the earliest possible.

Further we wish hring to your Kind notice that. duly filled Form — 6, (i.e, as per the Qffice
memorandum, dated 1™ June 2019, OM atinched) s enclosed along with Form - | and

following documents ure attached herewith for your kind perusul:

Form - 6 (As per the Office memurandum dated | 1™ June 2019, OM attached)

|
2. Form -1

3, Pre Feasibility Reporl
4. Approved Mining Plan

Cavenan Stones Pyt Lid, No 237 Neltayum F O
Fe o8 A7F BANANOTO

Tms is the true ropy of u ey £1E

marked as BT Cj"‘?"”"f
ANNEXURE R3E 0
in the above CBSE
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'THE COMPANIES ACT, 1956
(COMPANY LIMITED BY SHARES) |

e ema mew A RASAT ATFTARY

mm ADE ASICICIED A Al AN

‘ : OoF. .
COVENANT STONES PRIVATE LIMITED

PRELIMINARY _ '
les the context otherwise requires expressions defined iIn the
i

In these Regulations unl
Act or any statutory mﬁidlﬁc'aﬂnn thereof shall have the meanings so defined; the
words imparting the si gular shall Include the plural and vice versa, and words

imparting the masculineishaﬂ include the feminine and the words imparting persons
shall include bodies corporate. SRl ]

In these articles unless jthere is soméeth

therewith:- i . .
a) The Act’ means the Companies Act, 1956.

b) ‘The Company’} or ‘This Company means COVENANT STONES PRIVATE

LIMITED. -

. ¢} ‘'Seal’ means the common seal for the time being of the company and as

regards the tga+§aalbn of the business of the company outside India the
official Seal which shall be used in agcordance with the provisions of Section

50 of Companies Act, 1956.

d) ‘Register means the Register of Members maintained in pursuance of 'section
150 of the Act. e

e) The ‘Chairman’ means the Chairman of the Boar(i of Directors for the time
being of the company. Te el

The Board’ or tl}me 'Board of Directors’ méans a mee—.tlnglof, the Directors duly
be the Directors assembled at a

f) (
. P, called and co ituted or as the case may C |
Board, or the requisite number, of Directors entitled to" pass @ circular

resolution in acciordance with these articles.

’--"-. w‘f‘ ;-‘;‘!& b 1 ] .
vndl | : o *
g) . ‘The Directors’ means the Directors for the time being of the company of as .-
" the case may be, the Directors assembled ataBoard, - -
e '
—h) ‘The Office’ medns the Registered-Office forthe time being of the Co Kany;
/ /3 WS%
¢ I f Pl SR

ing In the subject or context inconsistent

——
e ——
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" AEXULH

: . BORROWING POWERS | 7 gi%
20)The Board of Director’s may.from time to timé raise or borrow any sums of money for
and on behalf of théiCompany from the members, or other persons, companies or

banks or financial insti‘u‘rtions.

21) The Board of Directors may secure and [or guarantee the borrowings of the'cpmpany

as per clause 20 above In such manner and upon such terms and conditlons as it

thinks fit, by making, drawing, accepting or-endorsing on behaif of the company any
promissory note or bills of exchange or giving or issulng any other securities of the
company or by morigaging.or charging/ hypothecating/pledge/lien all or any part of
the property, assets f thie company, both present and future, including its uncalied
capital for the time being and the Directors may on behalf of the company guarantee
the whole or any pari of the loans or debt incurred by the company with power for
them to secure the glial_'antors against the liability in respect of such loans by means
of mortgage or charg% of the Company’s property, movable, immovable or otherwise.

1

4 v

22) The Board also may give by way of security/ charge/ hypothecation and mortgage
Company’s propeny/fssets in favour of Banks/Institutions or any other persons for
loans/guarantee granted to any persons with whom company has transactions or’

otherwise,

23) The Board of Directnl may authorize the Managing Director or any other Director or
Manager of the company to ~negotiate, execute, sign -all ‘loan documents
notwithstanding the lgzct that such amounts exceed the paid up capital of the
Company and Reserves and also hypothecate/create Equitable Mortgage on the assets
of the company In favour of the lenders In respect of the amounts borrowed which
includes Term loans for capital expenditure and also Working Capital requirements of
the company sanctronlkd/avziiled from Banks/financial Institutions and that executlons
by the Managing Director on such documents shall be binding on the company.

= DIRECTORS ' g

f}ﬂl—‘Fhe number of Directors shall not be less than two and not more than twelve. The
- ‘Difédéres need not hald any gualification shares. : '

i
| .
:1 persons %hall-be-the first Directors of the company:-

ﬁann o/Noble

2 Company-shall be Sri. Sabu Joseph for a period of

26) The first Managing Ditector of th
> five years. :

27) The first directors sha:h be the permanent directors of the company. The company in

general meeting n";av} appolnt any other person as a Permanent Drrecto,pbg?ﬁ;mgi%
an ordinary resolution and such director or directors shall not be liz lger-fg by ~ N -4
ay \& of document]

rotation. : A )
; y . F mrk ol . referre
i - ! ; . v & e U W B |

- A% N #h.'i,m@‘

This is the true copy of documemn
marked as EXHIETT relarred
ANNEXURE #3@)

in the above case.
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FORM-B ; }
(See Rule 18,39 and 48)

Received at (Place) ... (?./?JMIA;WM-?; S B R i
on (date). . 02&—&7’ el b
at (Hour) .. ... //c_gfﬂ A,

T
Initials of the receiving Officer %"’,2/3’(/ ...................

APPLICATION FOR GRANT /RENEWAL OF QUARYING LEASE

(For all types of Jands)

From , To :
SA3y JoserH . The Director of Mines and Geology,
C,:j Zﬁ:ﬁ&g’i{,fgim;; ein Tl?rclmgl: the Geologist,
ZRINI Ty WILL , NARYYA MoaD quf:lnll’.lg & G:eology Department,
ThIRG VA NANTHA PLRAM — o p  District Office,
Trivandrum

Si,
[/We beg to apply for the grant / renewal of a quarryiny lease under the Keraia minor

Mineral Concession Rules, 1967.

2. ASum Of RS, ..ovevromranses being the application fee in respect of this application payable under

rule 18 (2) a of the said rules has been deposited.

3 The required particulars are givcﬁ below M ana Zrove.cdv/ _ i
: ‘ £ OVENANT STONES PRIVATE e C
i. Name and complete address of the Applicant Zoiri Ty ftal-, PoovADA , NARY VA moodYy P

GrrvmpRAM — 49 500

. L ¢ N
company / public company / firm or association PRIVATE CorIPA /v

ret RS, l’DOT\ML—} ol
: d Lo 40 s.mﬂ‘lﬂbmwc&)

Y per LKoo Informaation A 005 v L :
i )

: a Mokt _1;;0......1=,,. - M
o At |

[ o wen o Seaty Poblis inforr

i. Isthe applicant a private individual private

Conid, .

biiluar 1
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56 Ref... 1 6. ‘ir[ DeT M 1747 . |
Wt f
- Issued o 2y Q%ﬂ}il—o"b ] i
b as per Right [ U | T J :
9. | dated.t&fekt 20 e S |
\ (37 fl ( %
i1l. In case the applicanl 1S Thiryvananihanirg E '/‘;-f’(”}—\i:..’:n;‘:ai--':. £ : 'r'
(a) Anindividual, his Nationality Nate: ; |

(b) Private company, the names and ,) QABRY JoséPH DnpraN
Nationality of all members and place X)) Aohte Feun Inpand
of registration _3) AxnE NOBLS I rDIARS |

PlAcE, = TR rANDRYm
(~oc., g,e;«m/cuo‘*@

(c) A Public company the names and
Nationality of the directors, the percentage _
of share capital held by Indian % da
National and place of incorporation '

(d) A firm or association, the names and H
Nationality of all the partners of the firm i
or members of the association and ]
place of registration l

iv. Profession or nature of business of the applicant . BusineSS |

v. Whether the application is for a fresh lease

H LeASE
previously granted. [FRrReS

vi. Minor mind or minerals which the applicants i BuidInNG

intends to mine Geanlie
ST7ONE

vii. Period for which the quarrying lease

is required : /3" RARS
_viii. Approximated quantity of mineral expected
to the raited per year : kB0, 000 M7 YEAL.
one CaleM

X




' | i @
ke f\jln J‘j

s3e

" ﬂAﬁeWzé’EGrf'?
\&5] Po T MC o i3 -

efes{ 1 4

iXx. Manner in which the miner mineral raised 15 o be utilised

a. For Manufacturer

b. For sale

c. Any other purpose

In case of manufacturer the industries in connection

with which it is required should be specified

Xx. Details of the area in respect of which District :

Quarrying lease is required attested copies Taluk
of the survey Map of thie area with Village
survey numbers clearly marked should Survey No
be attached to cach copy of the application Area

wide rule 27

xi. Nature of tennure of the land over which
Quarrying lease is applicd for (documentory proof
to show the land owners right if any over the mineral
should be submittted in the case of lands in which
the minerals rest partly with the Govt. and partly
with the registercd holder of the land vide rule 48)

xii. No. and date of the income-tax clearance certificate

attached.
xiii. Financial resources of the applicant

xiv.Particulars of receipted treasury
Chalan attached for the amount ret‘crred to

of 2 above.

Tsg 1asy v ARNIAR THA FHEA)
Nab‘«f””* o
/V)AN‘/C—'QAL

ek /€£5)’ ;&572' o?‘f%{) 3“‘/5‘

b MAN;CKAL Resy 4;,%- KA 4‘”//-! /2,

REY 4o, 54y by '?‘9‘#//—-/
05- 7% -€2 Hery

Lease AWW (

2008 S0 ARD
S GOy mENT CERTIHCATE
A TFACHED

Erxem?p 78D  FRoM
Pnecome TAX

SeLF

Ro 1ooo[- Chata. <n: E9 .

&{_29(1{.96” » QT NCD“?.J( ~
Contd....

N\

|
!
!
|
[
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which the applicant wishes

xv. Any oth particula :
to furnish \?i] { l
‘ l “thapuram Siate Public lmr'r'atmn
ik aaulognsl

[/we do hereby declare that the particulars furnished above ate correct and am/are ready to

furnish any other details including security deposit etc. as may be required by me/us.

Place: Youwrsd BUVENENT STONES PVT. LTD.

Date: .

Managing Director
i

N.B: In respect of cases governed by Chapter VI only the necessary details as specified in the

related ruies may be furnished

This is the tvae Csy:y of tment
markeue referred

ANNEXURE /93’@
in the above case. WV 3

e S ADVOCATE
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PROCEEDINGS OF THE DIRECTOR OF MINING AND GEOLOGY

Sub: Mines.and Minerals-Minor Minerals-Granite Building Stone Quarrying
lease to Shri Sabu Joseph, Managing Director, Covenant Stones (P)
Ltd., Trinity Hill, Naruvamood PO, Thiruvananthapuram District -
sanction- orders issued. ' :
Ref : 1. Application dated 28.4.2011 from Shri S8abu Joseph, Managing
Director, Covenant Stones (P) Ltd., Trinity Hill, Naruvamood FO,
Thiruvananthapuram District A : :
2. Letter No, 632/DOT/ML/2011 did. 7..5..2011 from the Geologist, District
Office, Thiruvananthapuram :
3. Kerala Minor Mineral Concesslon Rules, 1967

Dated, Tvpm., 20..5..2011

No. 98/2011-2012/3499/M3/2011 =
- ' ORDER

A quarrying lease is granted fo Shri Sabu Joseph, Managing Dire;tor, Covenant
Stones (P) Ltd., Trinity Hill, Naruvamood PO, Thiruvananthapuram District to

- quarry Granite Bullding Stone over an area of 6.7782 heclares of Private land(3.4335

Hectares comprised in Re-Sy.N0.470, 472/4-1 & 4-1 and 474/1-1in Manickal vil age
and 0.6627 Hectares comprised in Re-Sy.Nos 29/2, 29/3 and 30/4 of Thekkada %nd
1.6820 Hectares of land comprised in Re-Sy.No.472/5, 472/6, 474/1 & 1-2 in Manickal
village Nedumangad Taluk, Thiruvananthapuram District for 12(Twelve) years from
the date of execution of the quarrying lease deed under the Kerala Minor Mineral

Concession Rules, 1967 and as per the Survey map issued by the Tahslldar,

~ Nedumangad and submitted by the applicant subject 1o the under mentioned

conditions. :

1. Royally is payable to Government as per Rule 29(1)(c) of the Kerala Minor Mineral
Concession Rules, 1967 in respect of minor mineral quarried and moved out of the
quarry subject 1o revision from time to time on the basls of amendments 10 ihe

- schedule 1 of the said Rules. '

¥ Dead rent is realizable under 29(1)(d) .of the said rules subject to revision from time
to time on the basis of amendments to the schedule Il of the said rules. st o3

3. " Surface rent reallzabie under 29(1)(e) of the said rules will be equal to the land
revenue assessed by the Revenue Department subject 1o revision from time to time

on.the basis of the land revenue. .

4. The lessee shall execute a quarrying lease deed within a period of three months

" from the date of this order in form ‘H' as per Rule 32 of the Kerala Minor Mineral
Concession Rules, 1967. i . : ; 2

5. The lessee shall also deposit an amount of Rs. 1000/- (Rupees one thousand only)

as security deposit for the observance of the terms and conditions of the lease

before the deed is executed as per rule 31of the said rules. The lessee shall

commence quarrying operation only after the deed Is executed.

6. The quarrying area shall be demarcated and boundary: stones fixed at the

lessee's expensos before execution of the quarrying lease deed. :
y A The lessee shall not win and dispose any type of dimension and decorative stones,
- from the area over.which the quarrying lease has been sanctioned on the sirength

of this order.

A ]

ik
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The production of Granite Bullding Stone from-the area covered under this grant
shall ba restricted to 1,00,000 MT(One lakh Metiic Tonne only) per

year dunng the tenure of this auarrying lease, '

9.  Thelessee chould exhibit @ sign board and a notice board for the intimalion of the
" public ai the entiance of the quarmy, The following information should be-inscripled
on the notice board . both in Enghish and In Malayalam ! =
AL R N L v O
| Licenoe | Validity period of TNamo of | Quantity permitted fo be E
1No. - the permit - permiticase extracted, 5
SRS  holder - e

E . ) frmee et _-._.T.w_.}..l. ] ‘

10.  The lessee should provide relenlion wall/barricade/fencing/compound wall
surrounding the quarry before the commencement of the quarrying operation for
provenling accidants by falling of human beings animals and maleriale into the
quarry. The Lessee should take effeclive preventive measures for the safety of
labourers as well as the general public. _

11. The lessee should leave a distance of 7.5 mis from the adjacent boundary lands
including Government Puramboke land while carrying out quarrying operation,

12. The iessee should not assign, sublet or transfer his lease or any right or interest
therein to any person without previous permission the Director of Mining & Geology -

13.- The lessee shall pay tax related to Revenue Department as directed by them and
the details should be furnished 1o the Geologist periodically - ;

H

The terms and conditions stated in this orderare 's_uhject to such further
_ modifications ae may be made by the State Government from time to time.

Sd/-
e C.BALARAMAN
DIRECTOR OF MINING AND GEOLOGY ifc

- To ¥, L s g .
ﬂSabu Joseph, Managing Director, Covenant Stones (P) Ltd.,
: Trinity Rill, Naruvamood PO, Thiruvananthapuram District

Copy 1o :1: The Director of Mines Safety, _
Bangaluru Region, No. 27, 24" Main, Next to IDBI Bank
V Phase, J.P.Nagar, Bangaluru-560078
2 The District Collector, Thiruvananthapuram
3. The Geologist, Dist. Office : Thiruvananthapuram
4. The Tahsildar, Nedumangad
5. Stock File(2), File Copy

(BY ORDER] o
\d
/’ﬁ—‘f. o

SENIOR SUPERINTENDENT

(L
Vsk.21.5

| _ This is the true copy of aocumen
9 marked as E4HEIT
! : ANNEXURE

.;‘n the above case, '@ﬁ)w
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Quarrying Lease

This indenture made thig
say of 200 befween the Governor of Ketala
(nereinafter referred to as the “State Government” which expression shall. where
‘e context so admits be deerned 10 include his successers and assigns) of the one
Pan and Shn Sabu Sese N . . iy agF{'{:f ?d?; k
son of A\ Jas ... . residentof Nvl\a NO A {
Qm\'w\k\\é S\ :F\J r.\\ifj;\ f?c- [l l.mulf.-'t'—-'-’\ ,Kd.({"“-‘i“"’ SR visge o

o At taiuk of the ,
. “ District (hereinafter called the “lessee/lessees

#hich expression shail vhere the context so admtts, include his/her/therr heirs,
eXecutors, administrators, representatives and permitted assigns) of the other pan

Witnesseth that in consideration of the rents and royaties and lessee /
'eSSee's covenants. hereinafter reserved and contained the State Govern_‘!;‘legmzﬁﬂm
=G o

hereby demise upto the lesseeflessees the land measuring
hectares described m the scheduie hereunder the

gelineated on the plan here to annéxed and therein coloured red zheremafter calleu
ve), years

the "said lands”) to hold the same for a period of 1L Tde.
tomimencing from the S0 and endsr‘._g
... for the purposes of

onithe L o ,
extracting minor minerals and subject to the terms and conditions contained in the

Keraia Minor- Mineral Concession ruies, 1967 (hereinafter referred to as “the
Rules') and to the terms and conditions hereinafter appearing.

The lessee/lessees shail h ve the right in-gnd u&:n thefsiird lands to

‘extracts . . Gv=S— . Ve Az J6 g (Ing  Sdw N\ ..

; {hereinatter called the sald min ral/minerais) and to do all
acts necessary for the extraction of the said mineral/minerals including the
erection on the said lands, buildings and plant required for the purposes and
2I80 to take leac and carry away over the said lands and 10 dispose off the
said minerals extracted as aforesaid. '

2 The iessee/lessees shall during the subsistence of this lease have the liberty
16 work the said mineral/minerals and-remove the same from the quarry hold
on permits issued by the State Government/competent authority or any other
officer autharised by him in this regard. The permits shall be issued only on
the basis of pre-paid royafty at the rates specified in schedule | to these
Rules. The royalty rates shail be subject to ravisior from time to time as 4he
State Government may order

3 The le:ssg*e.r'iessev:-s shall pay to the State Government an yearly surface rent
equal to tne land revenue if any. assessabie under the ruies for the time
::esn;_.: fhe fo_rce, or f the land be the oreperty of Gevernment or n reselve
rest then equal 1o the lang raVENUE PILS Cess if arty per hectare of Pue b
the surface whereof shall be occ‘up:adpor usedbtl»v tnejle'-ssie;‘flt;scsl.;eof z:tat:ﬂd
of the purposes of this demise and so i proportion for any ares lessthan
hectare The saw sudace venk shall oe roid ki e

e ace rent shal| oe Faid by )ﬁ-aﬂy 2yments the {5 .
such payments ta be macl: on or before the jast day o?ﬂmf first year of

. §

Scanned with CamScanner
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wcupafbﬂpmﬂdedamaystmtnzmmshaﬂbepanordemmmh
or nOW 3 |
4 m‘l;gmbuoend wmmadssmnw?ail time during the currency of this demise keep
corect and intelligible books of account showing accurately the quantity of |
the said minerals axtracted and the weight and value of the said mineral sy
mmwtm.mmuumotmmwwm e
lessee shall also, maintain a register of employees showing therein
separately men, womanmd&ldedaﬂyxnd ghal at afl
reasonable times aliow the competent authority appointed under the
rules(hereinafter referred to as “competent authority”) or the officer
authorised by him/her them to examine the said books of account and the
ragister. of employees and to take coples and extracts there fom. The

SiAML ST

1oy

<005 vy o grin

{pa;,‘nr‘f

I o Right to Infurn wn Aot 200
L - p¢

rl
There
i "‘“*"'wm R LT hf'."lmth(f,l'ﬂﬂ':ut &

3qoovery Act for the time being o foroe as though such syms are ammears of
rmueuhﬂomermnwasmemwmﬁm“-
© lessea/lessees shall at the lessee'sflesaees’ own expense erect and at
allitime maintain and keep In repair boundary marks and plilars aidng the
ndaries of the sakd lands according to the demarcation showh {n the plan
greto annexed, : i
N-qmnvfngoperaﬂon_sormmsnaubecamedonorpennnedtnbe
8 mwtm&mhammmmuawwm

Issued to Sﬁ.ﬂ?ﬁ?.‘.f.’-!f!‘.i(?).(

dared,

MMMMMWM [

bridge on the National Highway or'§0 meters from & reaeivolr, or
other public works such as public foads and buidi:gyiorwlab&m buriel
| ground etc... shown on lhepiantheratoannamdexcepl\\ihmepreviom
/ permission in writing of the State Governmmtlcompetentaumorlyor '
Otherwise than in accordance with such instrugtions, restrictions and

S T “Sprpasion "allvay and ralbvay administration” shal have the same meaning
e % X o 180) section (4) and (§‘J of section 3 of Indian Radway Act, 1890

from the edge or otherwise
m
b g ar;te 8ource in order to prevent danger to

9. If i '
a mgegslaoe Is found to be unsafe all Persons shal be withdrawn by the
’ﬁﬂﬁe} ‘mmedately rom the dangerous area and all access to such

Scanned with CamScanner
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WOrKing piace exsept tor the PUTDose of removing ine danger of savins 1%

Sniaii be preventeq by securely fencing the fuil width of all entrances to the
place

= 3
-

The lessee/lessecs shal at &li reasonabie times aliow any officer suthofised
Oy the Ceniraj Government or Oy the State Government in that behalf 1o
‘NSPect the sad langs and the buildings and plants erected thereo_n and the
lesseliessees shall asss( such persons in conducting the nspection and
afford them all information they may reasonably require, and shall conform to
20 observe all orders which the Central and State Governments as the
iesult of such Inspection or otherwise, may from lime to time pass. _

10A. The lessee shali be responsible for 'mplementing the provisions of the

arious izbour laws appiicable, om time to time to the quarry.

11 The lessee/lessees shali nat assign or underiet the said iands or any part
thereof or the rights or priviieges, therein hereby granted or any of them
Without the previous permission in writing of the State
Governmentfcompetent authority

"A. Where the lsase or any nght, title or interest therein has been assigned,

Sublet or transferreg as provided in rule 34 read with condition 11, then the
Person in wnoge favour sueh assignment, sublease or transfer has been
mMade shall be responsible for implementing the provisions of the various
labour laws applicable, from the time to time, to the quarry.

12.The lease may be surrendered by the lessee/lessees at any time after 3

months notice in writing to the State Governmenb‘ccmpetent authority.

Yeddddddddidid P e T

. i b T 7
Provided that the lessee/lessees has/have paid all sums due on account o :’5 g’r n :
‘“,9 the lease Provided further that if the lessee/lessees elect to determine this &§ & E
S fease before the expiry of the tesm of the lease, 'shall pay in addition to othpr.s 3? s _i :
v dues a sum equai to the dead rent payable for the remaining part of the F C:: g é‘i :
terms of the lease deed - ¥ 2 2
g A -
a 13.0n the expiration of the term of this lease or on its earlier determination K < % :. z
" undaer ciause 12 the lessece/lessees shall Pay to the State Government for alc & E f
% land which fas peen rendered useiess for agricutture through the exercisd or e = : E
the powers demised Dy this lease such sum as the District Collector may xvs T _g - 5‘
@S equivalent to the capitalized value or the landg revenue of such lang | i R 5
rendered useiess The iease shai continue if the sums a ¢

. re not cleared J
before the date of determination of notice.

A

14 1 the lessee/lessees shall be Besirous of taking a further lease of the saig™
lands for a further tem of years he/they shall give three months previous

notice in writing of sych desire to the State Govemmentfcon'l_petent authority

and if the lesseellessees has/have duly observed ali the conditions of this

lease, the State Governmenticompetent authority may

agree to renew the

lease for such further term and on such terms and conditions as the State
Govemment;’competent authority may determine which shall be in

accordance with the Provisions of these rules
15 If the 'essee/lessaes shall ar any time during the said term use the said fands

or any par thereof iy any manner other then ar, authonsed by this lease or

fail to carry on quarrying operationg continuously without sufficient cause of
which the State Government/competent authonty shall ha the judge ar amalf
cOmmit 3 hensot Sany of (e L3PTIONS of this lsase o SNal be lawh,
State Governmentingm o

:-j.' Ba
CCLETT aulnonmy 1o cancel irs lease ana take

NOGERRIN S A "MNe atternative in ranana feper

- akat i o \ ‘f‘n.g‘: t
] . he. %
{ -~ . .
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‘ ;essee,]mmna? for the breach not exceeding five times the
amournt of the said yearly dead rent as the-State Government/competent

thority may fix
6 iafL:thtor:gYexpw{atson of three calendar months after the exp.ty of the iease or
ts sooner determination, there shail remain in or upon the said lands. any
engines, machinery, plant buildings, structures and other works erections
and corveniences the said minerais or other property which the iessee
is/lessees are entitied to remove from the said lands. the same shail, if not
removed by the lessee/lessees within cne calendar month after noncs in
writing requinng their removai be given to the jessee/lessees by the State
Govemment/competent authority be deemed to become the property of the
State Govemment in such manner as they may deem fit without liability to
pay any compensation or to account to the lessee/lessees in respect thereof
17 This iease is subject to all rules and regulations which mey from time to time
be issued by the State Government regulating the working of the quarries
and other-matters affecting the safety, healtth and convenience of the
lessee's/lessees employees or of the public, whether under the Indian Mines
. Act or otherwise.

18. The lessee/lessees shall without delay send to the District Collector and the
competent authority or the officer authorised by him in this regard report of
any accident causing loss of life or serious bodily injuries or seriously
affecting or endangering lfe or property which mayat any time ocgur at or in
the said lands in the course of operations under this lease.

19 The iessee/lessees shall furnish such reports and returns relating to output,
labourers employed and other matters as the State Government may
prescribe. ;

20 The lessee/iessees shall make and pay such reasonable satisfaction and
compensation as may be assessed by lawful authority in accordance with
the law in force on the subject for all damage, injury’or disturbance which

“may be done by him/them in exercise of the powers granted by this lease

and shall indemnify and shall keep indemnified fully and éompletely the State
Government against all claims which may be made by any person or
persons in respect of any such damage, injury er disturbance and ail costs
and expenses in connection therewith.

21 Any congiition prescribed In the Kerala Minor Mineral Concession Rules,
1867 but left out in this lease which may be found applicable to-the
lessee/lessees shall be treated as binding on the lessee/lessees.  [n this
case anticipated royalty for the mineral at the rate of Rs. ./45/,«. Q),s. Swelien andy )

A 1333 53232333833333IITTIIS IV
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The sehedule above referred to Description of Land.

_ District i Vilage i Re-Survey/Survey | Area in Hectares
il— Taluk : or Amsam ! No.ofthe area |
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wg.g : On the West by e T 4 ?2/2/ % 71’/1
MF fi? In witness whereof the parties hereto have set their hands hereunto on the day anc

year first above written.

T'? Signedby ... ...

"""’? for and on behaif of the Governor of Kerala 5 T A\ 08
i e ' . L
3 g In the presence of : B
, ' iy
F LQF,\'? v
sl g i 77}
. ; 4
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Quarrying Lease

This indenture made this the 23™ Day of MAY 2011 between

the Governor of Kerala (hereinafter referred to as the “State
1 Government” which expression shall, where the context so admits be
deemed to inciude his successors and assigns) of the one part and.
¢t Shri Sabu Joseph aged 52 years, Sfo. Shri. K.l Joseph, resident
of Villa No. 4, Palm HIii Villas, Pallimukku, Kallayam P.O. in the
vilage of Kudappanakkunnu, Thiruvananthapuram taluk of the
'Thlruvan‘anth.apuram District (hersinafter cailed the “lessee’ which
expression shall whefe the context so admits, include his heirs,
§ executors, administrators, representatives and pernﬂt‘ted asmgns) of

the other part.
k

Witnesseth that in consideration of the rents and royalties and
“Blessee’ covenants, hereinafter reserved and . contained the State
‘Covernment botn nereby cemise upto the iessee the land measurng

5.7782 hectares described in the schedule hereunder the delineated

" !'“i}
| '“‘. is-\! L\.\’ .
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on the plan here to annexed and therein coloured red (hereafter
b called the “said lands”) to hold the same for a period of 12 (Twelve)
¥ years commencing from 23-05-2011 and ending on 22-05-2023 for
the purposes of extracting minor minerals and subject to the terms
and conditions contained in the Kerala Minor Mineral Concession
rules, 1967(hereinafter referred to as “the Rules”) and to the terms
and conditions hereinafter appearing.

1. The lessee shall have the right in and upon the said lands to
extracts Granite Building Stone (hereinafter called the said
mineral) and to do all acts necessary for the extraction of the
said mineral including the erection on the said lands, buildings
and plant required for the purposes and also to take lead and
carry away over the said lands and to dispose off the said
minerals extracted as aforesaid.

2. The lessee shall during the subsistence of this lease have the
liberty to work the said mineral and remove the same from the
quarry hold on permits issued by the competent authority or
any other officer authorized by him in this regard. The permits
shall be issued only on the basis of pre-paid royalty at the rates
specified in schedule 1 to these Rules. The royalty rates shall
be subject to revision from time to time as the State
Government may order.

3. The lessee shall pay to the State Government an yearly
surface rent equal to the land revenue if any, assessable under
the rules for the time being the force, or if the land be the
property of Government or in reserve forest then equal to the
land revenue plus cess, if any per hectare of the land the
surface whereof shall be occupied or used by the lessee for
any of the purposes of this demise and so in proportion for any
area less than a hectare. The said surface rent shall be paid by
yearly payments, the first of such payments to be made on or
before the last day of the first year of occupation provided
always that no such rent shall be paid of demanded in respect
of any roads,or ways now in existence.

C

Les§0 LesSee
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4. The lessee shall at all time during the currency of the demise
Keep correct and intelligible books of account showing
accurately the quantity of the said minerals extracted and the
weight and value of the said mineral sold or exported together
with the names of the purchasers or consignees. The lessee
shall also, maintain a register of employees showing therein
separately men, women and children employed daily and shall
at all reasonable times allow the competent authority appointed

/ under the rules (hereinafter referred to as_ “‘competent

' authority”) or the officer authorized by him/her them to examine

the said books of account and the register of employees and to

take copies and extracts there from. The lessee shall submit
reports in Forms ‘F' and ‘G’ on the specified dates.

5. All sums found due under or by virtue of this deed from the
lessee may be recovered from him jointly and severally from
them and his/her/their properties movable and immovable
under the provisions of the Revenue Recovery Act for the time
being in force as though such sums are arrears of land revenue
or in any other manner as the State Government may deem fit.

6. The lessee shall at the lessee’s own expense erect and at all
time maintain and keep in repair boundary marks and pillars
along the boundaries &f the said lands according to the
demarcation shown in the plan-hereto annexed.

7. No quarrying operations or working shall be carried on or
permitted to be carried on by the lessee in or under the said
lands at any point within a distance of 75meters from any
railway line except with the previous permission in writing of the
railway administration concerned and from any bridge on the
National Highway or 50 meters from any reservoir, canal or
other public .works such as public roads and buildings or
inhabitgd site, burial ground etc...shown on the plan thereto
annegéd,e‘xcept with the previous permissions in writing of the
State Goverament/competent authority or otherwise than in
accordance .wjth. such instructions, restrictions and condition
either” general or special which may be attached to such
permission. The said distance of 50 meters shall be measured

62\‘:) it " :
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in the case of a railway, reservoir, or canal horizontally from the
outer edge of the bank or outer edge of the cutting as the case
may be and in the case of a building horizontally from the plinth
thereof. In the case of village roads no workings shall be carried
on within a distance of 10 meters of the outer edge of the
cutting except with the previous permission in writing of the
State Government/competent authority. For the purposes of this
clause the expression “railway and railway administration” shall
have the same meaning as defined in sub section (4) and (6) of
section 3 of Indian Railway Act, 1890 (IX of 1890).

8. The sides of open workings shall sloped, stepped or secured
by the lessee in such a manner as to prevent danger from falls
of material, when an open working is worked in steps, steps
shall be of sufficient breadth in relation to their height to secure
safety. In open workings trees liable to fall and all loose ground
and material shall be removed by the lessee sufficiently far
from the edge or otherwise made source in order to prevent
danger to persons employed in the quarry.

9. If a working place is found to be unsafe all persons shall be
withdrawn by the lessee, 1mmed|ately from the dangerous area
and all access to such wOrklng place except for the purpose of
removing the danger of saving:life shall be prevented by
securely fencing the full width of all entrances to the place.

10.The lessee shall at all reasonable times allow any officer
authorised by the Central Government or by the State
Government in that behalf to inspect the said lands and the

lants erected thereon and the lessee shall assist

Lessee
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SuCh persons in conducting the iuspeciic afford them a
information they may reasonably required, and shall onform to
and observe all orders whzch the Central and State
Governments as the result of such inspection or otherwise, may
from time to time pass.

10A. The lessee shall be responsible for implementing the
provisions of the various labour laws applicable from time to
time to the quarry.

11.The lessee shall not assign or underlet the said lands or any
part thereof or the rights or privileges, therein hereby granted or
any of them without the previous permission in writing of the
competent authority.

11A. Where the lease or any right title or interest therein has been
assigned, sublet or transferred as provided in rule 34 read with
condition 11, then the person in whose favour such assignment,
sublease or transfer has been made shall be responsible for
implementing the provisions of the various labour laws
applicable, from the time to time, to the quarry.

12.The lease may be surrendered by the lessee at any time after 3
months notice in writing to the competent authority.

Provided that the lessee has paid all sums due on account of
the lease. Provided further that if the lessee elect to determine
this lease before the expiry of the term of the lease, shall pay
in addition to other dues a sum equal to the dead rent payable
for the remaining part of the terms of the lease deed.

13.0n the expiration of the term of this lease or on its earlier

deétermination under clause 12 the lessee shall pay to the State

. Government for all land which has been rendered useless for

* agriculture through the exercise of the powers demised by this

. lease. such sum as the District Collector may fix as equivalent
- to the capﬂahzed value or the land revenue of such land

-{ande;ed useless. The lease shall continue if the sums are not

cleared beyﬂ-we date of determination of notice.
Les5or Lessee
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140 t_h“ lessee shali be desirous of taking a further lease of the
said lands forl a further term of years he/they shall give three
months previous notice in writing of such desire to the

competent authority and if the lessee has duly observed all the
conditions of this lease, the competent authority may agree to
renew the lease for such further term and on such terms and
conditions as the competent authority may determine which
shall be in accordance with the provisions of these rules. ’
15. If the lessee shall at any time during the said term use the said
lands or any part thereof in any manner other than an
authorized by this lease or fail to carry on quarrying operations
continuously without sufficient cause of which the competent
authority shall be the judge or shall commit a breach of any of
the condition of this lease it shall be lawful for the competent
authority to cancel this lease and take possession of the said
lands or in the alternative to receive from the lessee such
penalty for the breach not exceeding five times the amount of
the said yearly dead rent as the Competent authority may fix.
16.1f at the expiration of three calendar months after the expiry of
the lease or its sooner determination, there shall remain in or
upon thé said lands, any engines, machinery, plant buildings,
structures' and other works erections and conveniences the
said minerals or other property which the lessee is entitled to
remove from the said lands, the same shall, if not removed by
the lessee within one calendar month after notice in writing
requiring their removal be given to the lessee by the competent
authority be deemed to become the property of the State
Government in such manner as they may deem fit without

liability to pay-any compensation or to account to the lessee in
respect thereof.

17 This-lease is subject to all rules and r
f f,roqn time fo time be issued b
. Ihe working gf the quarries a

egulations which may
y the State Government regulating
nd other matters affecting the
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gr> =

;s:éety{f].bt‘wiealth and convenience of the lessee's employees or of
public, whether under the Indian Mines Act or otherwise.

18.;1;1hee(|:2;see shall wnthqut delay send to the District Collector and
petent authority or the officer authorized by him in this
regard report of any accident causing loss of life or serious
bodily injuries or seriously affecting or endangering life or
property which may at any time occur at or in the said lands in
the course of operations under this lease.
19.The lessee shall furnish such reports and returns relating to
output, labourers employed and other matters as the State
Government may prescribe.
20.The lessee shall make and pay such reasonable satisfaction
and compensation as may be assessed by.lawful authority in
accordance with the law in force on the subject for all damage,
injury or disturbance which may be done by him/them in
exercise of the powers granted by this lease and shall
indemnify and shall keep indemnified fully and completely the
State ‘Government against all claims which may be made by
any person or pefsons in rgspect of any such damage, injury or
disturbance. and all costs ]]and expenses in connection
therewith. 3 :
21.Any condition prescribed in the Kerala Minor Concession
Rules, 1967 but left out in this lease which may be found
applicable to the lessee shall be treated as binding on the
lessee. In this case anticipated royalty for the mineral at the
rate. of Rs.16/-(Rupees sixteen only) per tonne for a period of
one year is Rs.16,00,000/- (Rupees Sixteen lakhs only).
22 Dead rent realizable at the rate of Rs. Ist year NIL, 2" year Rs,
200/- & 3° year onwards Rs.800/- per hectare subject to
v revision from time to time. Surface rent at the rate of Rs.100/-
'\ (Rupees One hundred only) per hectare for one year is
es Five hundred and seventy eight only),
Security depbsit is Rs.1000/-(Rupees One thousand only).

-
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e referred to Descri ptlon of land

On the East by
On the South by
On the West by
To e

Dlstrict, Taluk  Village Panchayat . Re-Survey/ |Area in
| | ' Survey No. - Hectares
: . of the area !
Thlruvananthapuram Thekkada Vembayam 25/2,29/3&  0.6627
, Nedumangad r . 30/4 3.4335
. CBLiwe 20 , 470, 472/441,
'Manickal | Manickal 47444 16820
Rl Neiag . 47215, 4T2/8, |
e | , ‘47411812 |
|  5.7782
Bounded by
Sy.Nos.
On the North by 469/4

- 29/5, 30/2, 30/2-2
475, 474/1, 29/3, 30/5
471. 47212, 474/2

vealey Ave Q-cmmpwd Cw/ Mg Han roecunant

In witness whereof the parties hereto have set their hands hereun
on the day and year first above written

Signed oy: C. Thambucherian,
Geologist ......

. For and on behatf of the Governor of Keraléﬁ
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(Emblem)
No.A2-1555/12 99/11-12 Vembayam Grama Panchayat

Kerala Panchayath Raj Act, 1994 (13 of 1994) issued according to the provisions
contained in Sections 232, 233, 234, 254

LICENSE

Name and Address of the Licensee

Sabu Joseph
Palm Hill Villa
6 T V Centre,Kallayam P O

Purpose for which the license is

issued - For the purpose of quarrying

Building No. and Warci No. - VP VII

Validity of the License - 2011-2012(31.03.2012)

License Fees - 2000/-Rupees Paisa

Remarks - D& 0:2000 Installation Fee 100}
PT:2500 ok i5rd

Machinery:8600

Vembayam Grama Panchayat

Sd/-
(Seal) Secretary,
Vembayam Grama Panchayat

Dated 8/03/2012 { ?
NN
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Licensee shall obey the conditions sited below:-

. Licensee shall act according to the Rule sand Bye Laws as per the Panchayat

Raj Act;

The workplace and its surroundings has to be kept hygienic and without any
room for contagious diseases and nuisance to the general public. The food
articles for sale shall be kept out of reach of dust, flies and other pests

Licensee shall make access to inspect the equipments and workplace by the
officials of the Panchayt/Secretary if needed the license also shown to them

To change the location of the workplace permission from the Panchayat has to
be obtained, for closing the unit prior notice to the panchayat has to be given

. Each and every day, the work place has to be cleaned and kept in good

condition

Animal waste as well as other waste materials dumping near the work place has
tobe reported to the Secretary and see that the Secretary is removing the same.
The licensee shall maintain neat and hygienic inside all the walls of the
building, floor and footpath where the workplace situates from any waste and
other articles harmful to human life and the building shall be kept in good
condition without and wear and tear

. Licensee shall maintain and keep in good condition the work places and its

surroundings and make the authorities to clean and maintain the drainage in
good condition

Persons having any skill diseases, leprosy, unhealed wounds and contagious
diseases shall not be allowed to come near the workplace and its surroundings

10.A notice board has to be exhibited in the workplace for which the license is

issued, showing the name of the licensee, the number of the license and its
purpose

11.License of the unhygienic shops will be cancelled
12.Violation of any of the conditions mentioned above will result in the

cancellation of the license

Sd/-
Secretary
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2 33/12-13 Vembayam Grama Panchayat

Kerala Panchayath Raj Act, 1994 (13 of 1994) issued according to the provisions
contained in Sections 232, 233, 234, 254

LICENSE
Name and Address of the Licensee - Sabu Joseph
Palm Hill Villa

6 T V Centre,Kallayam

Purpose for which the license is

issued - For the purpose of quarrying
Building No. and Ward No. - VP VII

Validity of the License - 2012-2013(31.03.2013)
License Fees - 2500/-Rupees Paisa
Remarks - PT:2000 CE 3 )

D& 0:2500 100846}
100847} 13/03/12
Machinery:8600

Vembayam Grama Panchayat

Sd/-
(Seal) Secretary,
Vembayam Grama Panchayat

Dated 2/04/2012

R
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Licensee shall obey the conditions sited below:-

I. Licensee shall act according to the Rule sand Bye Laws as per the Panchayat
Raj Act;

2. The workplace and its surroundings has to be kept hygienic and without any
room for contagious diseases and nuisance to the general public. The food
articles for sale shall be kept out of reach of dust, flies and other pests

3. Licensee shall make access to inspect the equipments and workplace by the
officials of the Panchayt/Secretary if needed the license also shown to them

4. To change the location of the workplace permission from the Panchayat has to
be obtained, for closing the unit prior notice to the panchayat has to be given

5. Each and every day, the work place has to be cleaned and kept in good

~ condition

6. Animal waste as well as other waste materials dumping near the work place has
tobe reported to the Secretary and see that the Secretary is removing the same.

7. The licensee shall maintain neat and hygienic inside all the walls of the
building, floor and footpath where the workplace situates from any waste and
other articles harmful to human life and the building shall be kept in good
condition without and wear and tear

8. Licensee shall maintain and keep in good condition the work places and its
surroundings and make the authorities to clean and maintain the drainage in
good condition

9. Persons having any skill diseases, leprosy, unhealed wounds and contagious
diseases shall not be allowed to come near the workplace and its surroundings

10.A notice board has to be exhibited in the workplace for which the license is
issued, showing the name of the licensee, the number of the license and its
purpose

I1.License of the unhygienic shops will be cancelled

12.Violation of any of the conditions mentioned above will result in the
cancellation of the license

Sd/-
Secretary

This is th
2 s lhe frue cony
Mmarked as Exipes. CCCUMen
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No.10/2013-14 Vembayam Grama Panchayat

Kerala Panchayath Raj Act, 1994 (13 of 1994) issued according to the provisions
contained in Sections 232, 233, 234, 254

LICENSE

Name and Address of the Licensee - Sabu Joseph
Palm Hill Villa
6,T.V .Centre,
KallayamP.O
Kuttapanakunnu, Thiruvananthapuram

Purpose for which the license is

issued - For the purpose of quarrying
Building No. and Ward No. - VII
Validity of the License - 31.03.2014 ( 2013-14)
License Fees _ - D&O 2500/-Rupees Paisa
Remarks - PT:2500

Machinery:8600

CF 35
Vembayam Grama Panchayat

Sd/-
(Seal) Secretary,

Vembayam Grama Panchayat

N

Dated 01/04/2013
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Licensee shall obey the conditions sited below:-

. Licensee shall act according to the Rule sand Bye Laws as per the Panchayat

Raj Act;

The workplace and its surroundings has to be kept hygienic and without any
room for contagious diseases and nuisance to the general public. The food
articles for sale shall be kept out of reach of dust, flies and other pests

. Licensee shall make access to inspect the equipments and workplace by the

officials of the Panchayt/Secretary if needed the license also shown to them
To change the location of the workplace permission from the Panchayat has to
be obtained, for closing the unit prior notice to the panchayat has to be given

. Each and every day, the work place has to be cleaned and kept in good

condition
Animal waste as well as other waste materials dumping near the work place has
tobe reported to the Secretary and see that the Secretary is removing the same.

. The licensee shall maintain neat and hygienic inside all the walls of the

building, floor and footpath where the workplace situates from any waste and
other articles harmful to human life and the building shall be kept in good
condition without and wear and tear

. Licensee shall maintain and keep in good condition the work places and its

surroundings and make the authorities to clean and maintain the drainage in
good condition

Persons having any skill diseases, leprosy, unhealed wounds and contagious
diseases shall not be allowed to come near the workplace and its surroundings

10.A notice board has to be exhibited in the workplace for which the license is

issued, showing the name of the licensee, the number of the license and its
purpose

I'T.License of the unhygienic shops will be cancelled
12.Violation of any of the conditions mentioned above will result in the

cancellation of the license

Sd/-
Secretary
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No.10/2014-15 Vembayam Grama Panchayat

Kerala Panchayath Raj Act, 1994 (13 of 1994) issued according to the provisions
contained in Sections 232, 233, 234,254

LICENSE

Sabu Joseph
Palm Hill Villa
6,T.V.Centre,
KallayamP.O Thiruvananthapuram

Name and Address of the Licensee

Purpose for which the license is

issued For the purpose of quarrying

Building No. and Ward No. - VII

31.03.2015

Validity of the }icense

License Fees D&O: 2500/-Rupees Paisa

Remarks PT 2500
Machinery :8600

e s
13605

Vembayam Grama Pan¢hayat

Sd/-
(Seal) Secretary,
Vembayam Grama Panchayat

Dated 1/04/2014

.
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Licensee shall obey the conditions sited below:-

1. Licensee shall act according to the Rule sand Bye Laws as per the Panchayat
Raj Act;

2. The workplace and its surroundings has to be kept hygienic and without any
room for contagious diseases and nuisance to the general public. The food
articles for sale shall be kept out of reach of dust, flies and other pests

3. Licensee shall make access to inspect the equipments and workplace by the
officials of the Panchayt/Secretary if needed the license also shown to them

4. To change the location of the workplace permission from the Panchayat has to
be obtained, for closing the unit prior notice to the panchayat has to be given

5. Each and every day, the work place has to be cleaned and kept in good
condition

6. Animal waste as well as other waste materials dumping near the work place has
tobe reported to the Secretary and see that the Secretary is removing the same.

7. The licensee shall maintain neat and hygienic inside all the walls of the
building, floor and footpath where the workplace situates from any waste and
other articles harmful to human life and the building shall be kept in good
condition without and wear and tear

8. Licensee shall maintain and keep in good condition the work places and its
surroundings and make the authorities to clean and maintain the drainage in
good condition

9. Persons having any skill diseases, leprosy, unhealed wounds and contagious
diseases shall not be allowed to come near the workplace and its surroundings

10.A notice board has to be exhibited in the workplace for which the license is
issued, showing the name of the licensee, the number of the license and its .
purpose

I'1.License of the unhygienic shops will be cancelled

12.Violation of any of the conditions mentioned above will result in the
cancellation of the license

Sd/-
Secretary

This is the trye copy af g
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No.1/2015-16 Vembayam Grama Panchayat

Kerala Panchayath Raj Act, 1994 (13 of 1994) issued according to the provisions
contained in Sections 232, 233, 234, 254

LICENSE

Sabu Joseph
Palm Hill Villa
6,T.V.Centre,
Kallayam P.O Thiruvananthapuram

Name and Address of the Licensee

Purpose for which the license is

issued - For the purpose of quarrying
Building No. and Ward No. - VII
Validity of the License - 31.03.2016
License Fees - Rupees Paisa
D&O: 2500/-
Remarks PT :2500
Machinery :8600
CF. 3
13605
Vembayam Grama Panchayat
Sd/-
(Seal) Secretary,

Vembayam Grama Panchayat

w5

Dated 1/04/2015
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Licensee shail obey the conditions sited below:-

1. Licensee shall act according to the Rule sand Bye Laws as per the Panchayat
Raj Act;

2. The workplace and its surroundings has to be kept hygienic and without any
room for contagious diseases and nuisance to the general public. The food
articles for sale shall be kept out of reach of dust, flies and other pests

3. Licensee shall make access to inspect the equipments and workplace by the
officials of the Panchayt/Secretary if needed the license also shown to them

4. To change the location of the workplace permission from the Panchayat has to
be obtained, for closing the unit prior notice to the panchayat has to be given

5. Each and every day, the work place has to be cleaned and kept in good
condition

6. Animal waste as well as other waste materials dumping near the work place has
tobe reported to the Secretary and see that the Secretary is removing the same.

7. The licensee shall maintain neat and hygienic inside all the walls of the
building, floor and footpath where the workplace situates from any waste and
other articles harmful to human life and the building shall be kept in good
condition without and wear and tear

8. Licensee shall maintain and keep in good condition the work places and its
surroundings and make the authorities to clean and maintain the drainage in
good condition

9. Persons having any skill diseases, leprosy, unhealed wounds and contagious
diseases shall not be allowed to come near the workplace and its surroundings

10.A notice board has to be exhibited in the workplace for which the license is
issued, showing the name of the licensee, the number of the license and its
purpose

I'1.License of the unhygienic shops will be cancelled

12.Violation of any of the conditions mentioned above will result in the
cancellation of the license

Sd/-
Secretary

This is the true copy of @oci’”
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No0.A4/354/12 Manickal Grama Panchayat

Kerala Panchayath Raj Act, 1994 (13 of 1994) issued according to the provisions
contained in Sections 232, 233, 234, 254

LICENSE

Name and Address of the Licensee

Sabu Joseph
Palm Hill Villa
6 T V Centre,Kallayam P O

Purpose for which the license is
issued

For the purpose of mining

Building No. and Ward No. - VII

Validity of the License 19/3/12 to 31/3/13

License Fees 4000/-Rupees Paisa

Remarks

51850/44,2013 Applicaion has to be
filed before 28" February for renewal of
license

Manickal Grama Panchayat

Sd/-
(Seal) Secretary,
Manickal Grama Panchayat

Dated 19/3/12

X
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Licensee shall obey the conditions sited below:-

. Licensee shall act according to the Rule sand Bye Laws as per the Panchayat

Raj Act;

. The workplace and its surroundings has to be kept hygienic and without any

room for contagious diseases and nuisance to the general public. The food
articles for sale shall be kept out of reach of dust, flies and other pests

Licensee shall make access to inspect the equipments and workplace by the
officials of the Panchayt/Secretary if needed the license also shown to them

To change the location of the workplace permission from the Panchayat has to
be obtained, for closing the unit prior notice to the panchayat has to be given

. Each and every day, the work place has to be cleaned and kept in good

condition
Animal waste as well as other waste materials dumping near the work place has
tobe reported to the Secretary and see that the Secretary is removing the same.

. The licensee shall maintain neat and hygienic inside all the walls of the

building, floor and footpath where the workplace situates from any waste and
other articles harmful to human life and the building shall be kept in good
condition without and wear and tear

. Licensee shall maintain and keep in good condition the work places and its

surroundings and make the authorities to clean and maintain the drainage in
good condition

Persons having any skill diseasesy leprosy, unhealed wounds and contagious
diseases shall not be allowed to come near the workplace and its surroundings

10.A notice board has to be exhibited in the workplace for which the license is

issued, showing the name of the licensee, the number of the license and its
purpose

I I.License of the unhygienic shops will be cancelled
12 Violation of any of the conditions mentioned above will result in the

cancellation of the license

Sd/-
Secretary

Thfs "S the true C(J;}y of qocume:
marked as BEXiHEiF referr

errs
‘ ANNEXURE R3j(5) -~
N the above ease. U
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/00 Apoerure 257 @

(Emblem)
No0.A5/304/2015-16 Manickal Grama Panchayat

Kerala Panchayath Raj Act, 1994 (13 of 1994) issued according to the provisions
contained in Sections 232, 233,234, 254

LICENSE
Name and Address of the Licensee - Sabu Joseph
Palm Hill Villa

6TVCentre,KallayamP O,Kattapanakunnu

Purpose for which the license is

issued - For the purpose of mining

Building No. and Ward No. - 474/1 ,474/1/2 Resy
No0.470,472/4/1,472/5/6

Validity of the License - 01-04-2015 to 31-03-2016

License Fees - [1505/-Rupees Paisa

Remarks - RtNo.11409400024,25 dated 24/3/201 5

Applicaion has to be submitted before 29"
February for renewal of license

Manickal Grama Panchayat

Sd/-
(Seal) Secretary,
Manickal Grama Panchayat

Dated 28/05/2015
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Licensee shall obey the conditions sited below:-

be obtained, for closing the unit prior notice to the panchayat has to be given

5. Each and every day, the work place has to be cleaned and kept in good
condition

6. Animal waste as well as other waste materials dumping near the work place has

tobe reported to the Secretary and see that the Secretary is removin g the same.

condition without and wear and tear

8. Licensee shall maintain and keep in good condition the work places and its
surroundings and make the authorities to clean and maintain the drainage in
good condition

purpose
I'1.License of the unhygienic shops wil] be cancelled
12.Violation of any of the conditions mentioned above will result in the
cancellation of the license

Sd/-
Secretary

This is the true copy of aocumen:
marked as EXbkid referrec
ANNEXURE g J©

in the above case, \\
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Compamas Acl 2013 and rle 17 of the Companies
{incorporation) Rules 2014 and B, 15 & 18 of the
Comppnios (Appointmen and Quadfcation of
Oweeclocs) Rules, 2074)

Form Language (%) Engesh ) Hire

..

Refer the instrection kit for fifing the form.

changes among them

tolTnetorm s for | 1 New company  (8) amsling company

%ﬂfmm RIK)

Particulars of appointment of directors and
the key managedal personnel and Lhe
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ol Foemn INC-1) o corpocate &tenhty rurmber (CIN) of company = N e

(bSlosal lgeaton number (GLN) of company | T

B ik e R

3 (o) Namae of the company ico-vrsnm: STONES PRIVATE LIMITED

A —

{6) Adcrass of the SHOP NO 237 (4168), MUKHOLA | NETTAYAM PO
rixgisterod affice ?l‘:rlg:ﬂ'mhﬁ'” THAPURAN
of the company 5695013

findia

L Ll

{e) E-mail 1D af the cannany| notrejohniggmail.com

4. Numbar of Managing diresior of dirsctar(s) for which tha form s being filed ] —"_5[
5. Detads of the Managing Director, direclars of the company
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b Detals of Ihe Managing Cractor or Director of the company

i Director Identificatan Numtar (DIN) irda,qvir_‘a 10 ‘] ' Pre-fill —I

i Name \SABU JOSEPH |

i Fas e : y( i

i Fi-(r-ar'ﬁ name i‘_,&QSEPH it = }
S —

il i a onseas a4 ket

| PAZHAVAGAD! PO

IPATHANAMTHITTA DIST

(Karals

Ireka

FA96T3 |

v Nationality E’ vi Dale of birth [ 2@;9&1959“_.] vii Gender Ir] |
vt} Appbiinect (B Ctemion. () Change kn desigrofion x Cate of Agpaintmont or L o3 i
I Designation ’Managsng Direcior : I change in dosignation il
ooy [ )

Al wWhather Chiairman . Exccubive Director. Non-Executas Direclor

(COMMYYYY)

[] Chawman [ | Execulive director | | Non Execulive Drecior

%l DIN of such directar 1o whom appointee s allernate L ] I Pre-fil ]

we Name of the director 1o whom such Y ' .
pppoiniee @ alternate L , T

wy Maeme ol the company of instiution whase nominee the | T i —l
appointes is 3

wai I case of cessation ;

with eftect from (30062017 '] (DDMIAYYYY) xit 00810 [Resignationws 18
% Interest in other entities

il Nurrisar of such énlitas | ‘

i " CINALLPINIFCRA/Ragistration number [ i

xxi " Nama L e S

iy Address

xxv  Nature of interest
oVt Dasignation [

xod percentage of Shorsholding | JwdiAmeunt [ i

xaix Others tsoauMi il

L S |
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1 Delails of he Managag Director or Drector of he company IR
| Director Identification Number (DIN)  ftagasian || Peta |
i Name [NOBLE JOHN i i
LG EMHN T - s .

-
i Prosent resioental address |KU2HIMURML HOUSE. HOUSE NO. EP w:.?a |
CHAYALQODE POST, EZHANMKLULAM, ADOOR | i
PATHANAMTHITTA i '
Karala
i T
*691558

v Natonalty h_ TN ] W Date of birth i 31011956 ] vil Gender IMate

wii () Apgeintment () Cessation (&) Change in Gasgnation e s
\.:" o : b ) Qe ! ___ % Data of Appointmant o L]U{(}ﬁ.?l]‘(} |
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o ’ L 1mMMm\,) xix dueto L e
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8 Numaer of managers), secretary(sl, Chiet Fnancial Officar or Chiel Exeeutive Qfficer for which the form
beng Moo ! -
I

-

1 Director idontification Numbed (DING, I sny

i Income Tax parmanent acocunt rumiier (PAN) |
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viii Father's name

i Frsi Name { _]
X Middle Name [ e 8 [ i_
% Last Name [ . 4 ]
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Attachments ; 05 List of mgfzsgxy)i’f;#{’j

Attach Resighalon Latier 0T pd?

[Covenant Slones - Cassalion pot
|Covenant Stones - Apaointman. gd!

{11 Letter of agpoinimeant

{2} Declyration by first dracior

13) Deglsration of ihe eppointan director Attach .
in Form No. DiR-Z,

{4) Notica of resgnatan,

(5) Evicenca of cassation. Attach

-

{7) Optionai attachmentis) - if any.

[ Rermawe wacb.mem]

Declaration

' [antag ot - 35 ]

(] A gperson named in the articles as a | | af e company

{in case € a new CoOMpany) or
[ authonzed by the Boarg of Directors of Ihe Compiary wide ]U;e & 03 -

mumber dated | 30:06/2017 oy

1o sign this form and daclare that sk the regurements of Compamios Act, 2013 ang the rules macde thereuader i
respect of the sutgect matter of s form and matiers incicental tharelo have been compiad with | also deciare
that aff the intoemation given haren above is true, correc! and compiate includng the attachments fo this fodm ard
nolhing mastéenal has been supprassed

" To be digltally signed by z:ii s

* Designalion  Durecioy J
(| - -

* Diractor igentficalion number of the diractor, or DIN or PAN G110 (03195743
managas or TEO o CFO; or Membership number of the secretary

Centificate by practicing professional

| declare that | heve been duly engaged for the purpose of certfication of tha fem. 1 s hersby corlified that | have gone
thraugh the previsions of the Companies Act, 2013 and Rules tharounder for the subject maties of Hs form and matiers
mcidenti thereto and | have verlied he above pamtiewars {nciuding atlachmenl(s}| from the onginatceribed records
maintained by the Comzanylapphicant which is sutject malter of this form and feuns them 10 ba trye, carrect and
complate and no information material to this form has been suporessed. | furiber certify that.

[X! The said records have been peeperty precared. signed by the reguired afficers of the Company and mainlairod as
T par the relevant peavians of ihe Companas Act, 2013 and were fourd to be in ardes |

X A2 he requires attachments have bean compiately and legibly attached lo thes fomm,

E{; it is ungersioed trat 1 shal be hable for achon under Sectivn 448 aof The Companes Act 2013 for wisog
certificatan it any found at any stago

" To be digitally signed by ;”55“;-3?“ uuuuuuu

{1 Chatered acocuntant (in whoe-tene practice)or - () Cost accountant {in whaole-time prisctics | of

(& Company secretary (in whale-lime gractice)

“Whether Assccate o feliow (3) Associale ) Fedow
Membarship numbes as477 ]
Cenitcate of Pracico Number (17622 |

=

This oForm has been taken on file maintained by the Registrar ef companies through alectranic modse and on the
basis of slalemeiit of cormctness given by the filing company.
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! meﬁw&m Company
mw}iﬂ Mm ﬁf& W‘ L ;‘9’-“*
Lation Tram (he atfice of direttor, the Boird o ited

hoid the position of the Managing Chrecion of Lo
i R0 1 papointed By

ard %.a} hrghy appo e d s
E | proveion of Artehes of
: . the Comparies At 20 URTHER RESOLVED thas Me
e Noble (DIN: 03195743), Director of the Company be and is hereby authorired
: ® @l pecessary sLeps as may be necesss ry, desirable or expedite (0 gvr e
te the resolution | ng Tehing, ol alt naceriary- efarms with the Reguiry #

//CERTIFIED TRUE COPY//
S gg:_,{gggqml Srenes Private Limited
R Y v‘g{w{s r“w"-'?é.f{ e
- Noble John Aninie Hobie

. Chairman | GIN 0680193 Director | DIN 03195743
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. For Covenant Stones Private umitet




AT Ao eximw £3 #)
From 4?/

Sabu Joseph :
Kizhakkemuriyil, Pazhavagadi PO
Pathanamthitts ~ 689673

Yo

Covenant Stones Private Limited
Trinity Hili, Poovada
Naruvamoogu P.O., Trivandrum - 695920

Sirs,

Sub:- Resignation of My post as Director

I would like to resign from my post as Director of Covenant Stones Private Umited
due to personai reasons. Kindly accept my resignation and relieve me from my
duties with immediate effect,

Thanking you
Yours faithfulty

- i(
\
’(.

Sabu Jc::se;h

ek SUMETt
he true copy of gocumen:
Thisis t reforred

marked as EXEWHT
ANNEXURE B,
in the above case. \Y?(
ADVOCATE
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- English Translation of Annex.R3(l)

- COVENANT STONE PRIVATE LIMITED
(Registered with the Ministry of Corporate Affairs Registratlon
No. 014106KL2011PTC027918

Site Office: Cheeranikkara P.0., Katta ¥ Registered Office: Shop No.237, Nettayam P.O.
Nedumangadu TVM - 695 615 , Mukkola, Trivandrum — 695 013. '

Phone - 0472 2833700, 2833800 '

Mobile — 8606160002, 8606160003

The Geologist,
District Mining & Geology Department
Thlruvananthapuram

Sub: Movement Permit & Pass
Sir
1. Order No.98/2011-2012}3499/M3/2011,'dated 20-5-2011

2: Order N0.923/2011-2012/1776/M3/2012, dated 24-3-2012

Itis requested that no further Movement Permit or pass maybe issued unless, and until

. further intimations is g'iven with respect to the lease mentioned above, due to certain technical

reasons.

i}

Yours faithfully,
Sabu Joseph
For Covenant Stones Pvf. Ltd.
Managing Director
Thirﬁvananthapuram
Dated: 17-07-2017

This is the true copy of English translation of document marked as Exhibit R3(l) in the Additional
Counter Affidavit.
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2/18/22, 5:22 PM Additional Counter affidavit in OA No.156/2020 - philipjvettickattu@gmail.com - Gmail

i
S

= M Gmail Q, insent X

To
Compose
0 Philip J Vettickattu <philipjvettickattu@gmail.com> §.21 PM (0 minutes ago)
Starred to vijeeshvembayam, secy-moef, director.dir.dmg, bee: seacseiaakerala
Snoozed B counter-155.pdf
Sir,
Important : o o
| am sending the copy of the additional counter affidavit in the above case .Please acknowledg
Sent
Drafts 204
Meet
New meeting

ﬁ counter-1 55.pdf

Join a meeting Not virus scanned

Hangouts

@ Philip S Reply Reply all Forward

No recent chats
Start a new one

https:h’maiI.gongle.comfmaIl/u!O:‘?tab=rm#senUQgch HsNgLkgSJPWCQJWZzCwmMZxrVPivwB 1M



Presented on: 15-02-2022

BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONAL BENCH, CHENNAI

0.A.No. 155 OF 2020

Applicant : Vijeesh Kumar
Vs...

Respondents : Union of India & others

ADDITIONAL COUNTER AFFIDAVIT ON BEHALF OF THE
3"° RESPONDENT IN THE ABOVE O.A.

PHILIP J.VETTICKATTU
COUNSEL FOR THE 3"° RESPONDENT



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN
ZONAL BENCH, CHENNAI

IA No. /2022
in
O A NO.155/2020

Applicant - Vijeesh Kumar

Respondents -Union of India & Others

PETITION TO ACCEPT ADDITIONAL COUNTER AFFIDAVIT UNDER
SECTION.19(i) OF THE NATIONAL GREEN TRIBUNAL ACT

Philip J Vettickattu

Counsel for the 3t Respondent



